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formation and Broadcasting will be on e-<
4 hours Or even less. If the H0use agre e en
to have a memorable day, a rnerncrab
night and have a midnight session as we
once had in the Third Lok Sabha-I do
not know ....
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J:4·0Shrs.
SALARY AND ALLOWAJ.~CES OF
LEADERS OF OPPOSITION IN

FARLIAMENT BILL-contd.

SHRI HARI VISHNU KAMATH
(Hoshangabad): I rise on a point of order.

MR. DEPUTY-SPEAKER: On what?

SHRI HARI VISHNU KAMATH: I
take rnv stand on the proviso to sub-rule
(2) of Rule 376 and Rule 80 and Rule 66.

At the outset I submit that this is a
major Bill and not a miner Bill to be dis-
posed of summarily, and it should no t be
bull-dozed Orsteamro lled or road-ro llered.

I submit that after the resurrection of
democracy as a consequence of the non-
violent electoral revolution r-f March,
this Bill has emerged as a milestone, a
landmark, on OUrmarch to a model par-
liamentary democracy. I accept that and
I am happy that it has been introduced.
But it is rather ill-timed because there
is a lot of misery due to floods in the
country and the people are suffering on
account of the fl-ed devastation. I think
it would .be far better if it is brought at a
later date.

Why I do r .Ise a point cf order is:
under the proviso, you are well aware, and
the House is well aware, that this Bill is a
bit of an interloper. This Bill is an inter-
loper in the sense that originally it was
not there ; it was, I would not say, smuggled
Orsneaked in but introduced ata late stage
and brought to the notice of the members ..
(Interruptions). My friend here says
Surreptitiously. That is perhaps a harsh
word. Id" not know whether the Opp-C'si-
tion is impatient. I am sure the leader
of the Oppo,iti -n will not mind if this Bill
is taken up in the next session, I am Sure
they will not mind a three months' delay
because you are well aware that the hon,
Minister of Inf -rrnation and Brcadcasting
.Shri Advani, is waiting here for the last
S0 many days f·r a discussion n the
White Paper,-White paper or black
paper or red paper or whatever colr-ur
YJUm 11 like, that paper has been put
down f vr discussi vn to-day and that has
been all vtted 7 hours, Please I -ok at the
clock now. It is 5 minutes Or 10 minutes
past 2 and the H 'use has agreed to si t
only upto 7 O'clock. So, there are orilv
less than five h 'urS. I am Sure this Biil
~ill take an hour Or an hour and a half,
if not longer ....

SHRI DINEN BHATTACHARYA
(Seramporey : There are so many am-
endments.

SHRI HARI VISHNU KAMATH:
So, the time left for the Minister of In-
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SHRI DINEN BHATTACHARYA :
Wc got a good dinner.

SHRI HARI VISHNU KAMATH:
That makes it attractive, it acts 3S an
incentive. If the House agrees to sit all
night or at least till midnight, then we are
agreeable that this Bill should be taken
up now. Otherwise if the Opposition
agrees, then this Bill may be taken up in
the next session. That is my first sub-
mission ....

SHRI A. BALA PAJANOR (Pondi-
cherry): Provided it is given retrcspec-
tive effect.... (Interruptions).

SHRI HARI VISHNU KAMATH :
If you are agreeable, I will net proceed
further ..... (Interruptions). You do not
seem to be agreeable and you are impatient
to have it passed ....

SHRI HITENDRA DESAI (Godhra):
We Stand on nobody's mercy.

AN HON. MEMBER: What is the
intention of the government?

SHRI HARI VISHNU KAMA TH :
Sir, proviso to sub-rule 2 of Rule 376
reads as follows :

"A point of order may be raised in
relati -n to the business before the
House at the moment:

Provided that the Speaker may permit
a member to raise a pr-int of order
during the interval between the
terrnina tion of one item 0f business
and the commencement of
another .... "

Under Rule 377 hon. members made
their submissions, Between the termi-
nation of that item of business and the
commencement of the next business, I am
raising this.

MR. DEPUTY-SPEAKER: That is
why I am hearing it.

SHRI HARI VISHNU KAMATH :
I come to Rule 80. It reads as follows i-s-

"The f Ilowing conditicns shajl govern
the admissibility of amendments
to clauses or schedules of a Bill.-c-

(i) An amendment ~hall be within
the scope ofthe Bill and relevant
to the SUbjectmatter of th e clr use
to which it relates."



Sa!. i& ALLows. of SRA VANA 17, 1899 (SAKA)

How is it applicable to this Bill?
.Please see clauses I I and 12 of this Bill.

THE MINISTER OF PARLIAMEN-
'TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). It is not
under consideration.

SHRI HARI VISHNU KAMATH :
When you move the Bill for corr idera-
tion, it will be fOO late fer me.

'Clauses I I and 12 are in effect amend-
mentS to Some other Acts which have
already been passed by this House.
Salary, Allowances and Pension cf Mem-
bers of Parliament Act, 1950 and the
other Act which is sought tr be amended
through the back door by this Bill-Par-
liament (Prevention of Disqualificati n)
Act, 1959.

Please look at the amendments that
are sought to be made. They are not
wi thin the scope of this Bill.

Please refer to line 13, page 4. This
refers to the provision in the earlier Act
passed by the Parliament-where the phrase
"an officer of Parliament" appears.
Through the medium of this Bill that has
to be amended. That is outside the
scope of this Bill.

Amendment to Clause 12 is outside
"the scope of this Bill because the Gc vern-
ment apparently takes it fr r granted
that the House will pass the earlier
-provisions of the BilL If the .earlier
-provisions are not passed, this will
not arise. Therefore, the prc per ccurse
.is under RUle 66 which is as under:

"A Bill, which is dependent wholly
'Or partly upon another Bill "

'They want to by-pass this rule. What
they should have done is to get it passed
upto Clause 10 and then they should
have brought two mere Bills-Amend-
ments to Salary, Allowances and Pension
of Members of Parliament Act, 1954,
and another Bill, an amending Bill,
namely, Parliament (Preventir n e·f
.Disqualificatir-n) Act, 1959. Now, Sir,
these two Bills could have been intro-
.duced along with this Bill en the same
dsy and taken up together after this
Bill had been passed, as I said, upto
Clause 10. Thereafter, the ether two
Bills could also have been taken up
and passed. Therefore, what I submit
is this. This Bill to be moved by
the hon. Minister is untenable ss it is.
It is out of order. It shc uld be
taken up after properly regularising
the procedure, and I submit that this
.may be taken up in the next session.

Leaders of OPP.
BilL

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : Sir, it
is always a great pleasure to accc mps ny
the hen. Member frcm Hoshangabad
back and forth through the rules of
procedure. I must Say with 211 respect
to the hon, Member that the pr-ints
which he has made out, in my humble
opinion do not prevent the House
frcrn granting me leave to intrc duce
this Bill. Sir, this Bill has net been
introduced surreptitiously.
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SHRI HARI VISHNU KAMATH :
I never said so.

SHRI RAVINDRA VARMA: He
was on the point of borr wing that
expression from somebody else. I do
not accuse him of using any such ex-
pression. I believe, Sir, this Bill has

'found a place in all the StatementS
which I made in this honourable He use
on Government Pu=iness en mere than
one occasion. When I was asked
whether I would be able to intrc duce
the Bill in this session, I did reply,
the Bill was not ready, but we do hope
to bring this Bill before the session
adjourned. Therefore it wculd be totally
wrong to imagine that Government
has sprung .a surprise in this Hr USe.
I t is before the He-use in the shape
of Government's intentic n to bring
such a Bill.

SHRI HARI VISHNU KAMATH :
That is why I used a mild language-
intcrlope-, I said.

SHRI RAVINDRA VARMA: I
am most thankful for his mild language,
which is characteristic of him. There-
fore, Sir, I would humbly urge you
and the House to permit me to go
ahead with this motion.

MR. DEPUTY-SPEAKER: The
Minister for Parliamentary Affrirs has
given you a history of hew this Bill
came into being. I think almost from
the start of the session this subject
was raised and they said, the Bill was
not ready. N0W that the Bsll is ready,
he has brought it before the He use,
and it is listed in the List of Business
of today. There is nothing wrong
in taking up the Bill. If hon. Members
could use sorne self restraint we can
finish it in an hour. If there are con-
sequential amendmentS which arise out
of the Bill they can be introduced.

l5{T ;a- if;{ : (M~) : ~
~~, ~ m;;r ~ 'liT m;r wrr:<f
~T ~ ~, ~ it. tJ:Cfi il~,Cj'A0l
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. Sir, on an occasion like this, I think,
it wO~ld .be wrong on my part, to make
any jarring or marring observaticns
about the attitude that others might
have to the Opposition. I wish, ne-bedy
compels any reference to whatever
might have happened in this country
and wha~e:-,er consequence the people
may, Iegirimately, cr, ctherwise, have
drawn about the attitudes of different
parties in the Opposition.
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CR'TI~~ 11ro~~*

MR. DEPUTY-SPEAKER: You
cannot go on like this. You should
have taken my permission under Rule
377. It will not go on record.

~T~:*

MR. DEPUTY-SPEAKER: I did
not permit anybody. Nothing will go
on record. Now, the hon, Minister,

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
LABOUR (SHRI RAVINDRA
VARMA) : Mr. Deputy-speaker, 'Sir'
I beg to move t :,' "

"That the Bin to provide tor the
salary and allowances of Leaders
of Opposition in Parliament, be
taken into consideration."

This is a very simple Bill and a very
short Bill. However, Sir, I would
entirely agree with my distinguished
and hon. friend from Hcshangabad
that this is a very significant Bill and,
in a sense, it can also be described <.S
a historic Bill. It is, as he said, a
landmark or milestone as far as this
Parliament is concerned.

SHRI HITENDRA DESAI :
Don't call it 'landmark'. Some of the
States have already such provision,

SHRI RAVINDRA VARMA :
As far as this House is concerned it
i'-I do not know why the hon. Member
should take an offence to such a simple
remark made in .he maiter. It is,
in Our opinion a milestone, in OUr
advance, along the path to fuller and
more effective democracy in this country.

Sir, it is a testimony of our Jiving
faith in democracy+-our living faith
in the right of dissent in a democracy
for the Oppositic n, in the legitimate
role of the Opposition, in a i-arlia-
rnentary Dernc cracy and Our faith in
the necessity fl r the Government, as
far as all organs of public opinion are
concerned, to provide the. Opposition
with the necessary cppcrtunities to
the evaluation, formulation and expression
of public opinion.

As far as this Government is ecncerned
since this. Government believes sincerely
and genuinely m the system of parlia-
mentary system, it believes that the
Opposition has a definite, distinct res-
ponsibility and role to play in a Palia.,
rnentary Democracy. It shall ne t be
~uilty 'of muzzli~g the Opposition;
It shall not be guilty of extinguishing
the right of pis~n; .

Sir, it believes that democracy is
the rule' of public opinion and the
public opinion can be formulated only
if the instruments and means necessary
for the f. rrnulation of public (pinion
are equally available tr all. When
there is the evolution or the expression
of public opinion, naturally. there
would be an attempt, an effcrt made to
discover a consensus. But, it may
not be always possible to discover a
consensus. ~o, Parliamentary Demo-
cracy, as y"u knew, has tu function
in terms vf the identification of the
majority opinion and the minority
opinion, Under such circumstances,
the view and the will of the majority
has to prevail. The position of the
minority is equally sacrosanct in a
Democracy. It is essential, therefore,
to provide opportunities, amenities,
and status necessary for the OPI>'sition
to play its legitim ••te r le in a Parlia-
mentaiY Democracy.

As my hon. friend, the Rt. hori,
friend frorn Gc-dhra said, it is not the
firSt occasion that this matter is being
discussed in this Cl untry, nor is this
country the first country which is
addressing itself to this question.

Other countries like Great Britain,
Canada, New Zealand and nearer home
even Ceylon have made provisions of
this kind. In C'Ur country true-aS
he was anxious to remind rnis House-
many States have adopted similar legis-
[ations . Therefore, this is m thing new
but as' far as this government here is
concerned we are quite conscious that
even as the government has a role to
paly the Opposirion has alsc· a rOle to

=Not Recorded.
t Moved with the recommendutiori of the President.
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play. We, therefore, want to provide
every opportunity to the Opposition to
be effective.Lto be legitimately effective.

The Opposition in a parliamentary
-dernocracy is a symbol of a national
<alternative. It is the fr-cal pcint round
which alternative views and policies
crystallise. It has '1 sacrosanct responsi-
bility in democracy to mount an eternal
vigilance on the acts of omission
and commission of the Administration.
The Opp)sitir'n, therefore,-which is
a genuine Opp-sitir-n-c-is regarded al-
m-st as a national alternative and every
student of Po litical Science kl10WSthat
the legitimate Opp isi+ion, the authentic
Opp~sitiJn, is alwsys regarded as a
potential or alternate government.

SHRI HARI VISHNU KAMATH :
The Opp vsition should be truly lcyal
to the orinciples and practice of parlia-
mentary democracy.

SHRI RAVINDRA VARMA: Sir,
he is one of the fathers cf the Con-
stitution.

SHRI SOMNATH CHATTERJEE
'(jadavpur) : He is one of the unwilling
Or reluctant fathers of the Constitution
as almost all his amendments were
-rejected.

AN HON'BLE MEMBER: He is
a bachelor father.

SHR~ RAVINDRA VARMA :
Anyway he kn0WS. Theref= re, Sir,
we are of the view that in the same
way we h vld that the majority has
a duty to pr <tect the rights of the minority,
the minority has E duty to ensure th-
prevalence "f the right c f the rn-i= riry
to rule. If there is irrec -ncilibility
and if there is no granting of the para-
m vuncy necessary of the will of the
mai vrity as expressed by the electr+ate,
·then there may be no dem vcracy of
Lh~ like we want t > establish. The
Ioyalty of the mirririty to the interest
of the c vuntry is taken f'r granted
and should never be questicnd. Sir,
I am rrvt saying something which is
light. When anybody who is in govern-
ment immediately wants to write-off
the Oppvsitiori by questioning its mr tive,
then things take the same shape as
they took very recently.

Sir, I do not want to take much time of
the H 'use because I do not think there
is difference of opinion as far as the
basic question is c=ncerned. The Bill
seeks n provide the -Leader of the
Opposition in this House as well as
th ~ vther H 'USe with due rec-gni tion,
with status that sh iuld attach to an

important posmon like that of the
recognised Opposition. It also tries
to provide the Leader of the Opposition
with such amenities and facilities es
~e requires to play his role effectively
m a parliamentary democracy. This
Bill does nr-r attempt to do znything
more. It tries to do what is basic2lJy
and absolutely necessary to ensure that
due recognition is accorded to the
Leader of the Opposition 2nd to ensure
that he is provided with facilities and
the amenities necessary to plsy an
effective ro le.

I do not want to say mOre-2S I
said earlier-because we are net here
for recrimination or retaliation. We
are here to "pen a new chapter. We
are here to try and See that new attitudes
are developed in this country. We
are here to See that every institution
every attitude that vitiated democracy
that inhibited democracy, is got rid
of and everything that is necessary to
support democracy, to susrain demo-
~racy and ~o create bastions of democracy
m the minds of the pe0p1e and ins-
titutions is .prom(,·ted. Theref0re, Sir,
without taking much of the time of
the House, since I am confident that
thisis a Bill which is above controversy
and which is based on a principle which
everyone accepts in this House and
outside, I would commend this Bill fer
the consideration cf the House.

MR. DEPUTY-SPEAKER: Motion
moved:

"Tho t the Bill to provide for the
salary and allowances of Leaders
of Opposition in Parliament be
taken into consideration." ,

I am told that there are Some amend-
merits. Mr. Vinayak Prasad Yadav
do you want to move YOUramendment?

SHRI VINAYAK PRASAD
YADAV (Saharsa) : Yes, I move:

"That the Bill be circulated for
the purpose of eliciting r pinir-n
thereori by the 4th November 1977."(1)

SHRI M. V. KRISHNAPPA
C<;:hikb&.llapur): Mr. Deputy-Speaker,
S1r, I am glad to welcome this Bill
moved by the hon, Minister who was
once my colleague and who is now a
Minister in the present Morarjibhnj
Government. By having moved this
Bill, he has shown a g,)od gesture,
It is a good gesture which the C(',ngress
Government would have shown earlier.
But there 'Y~s no recr gnised party
m the Opposition at that time, Certain
riorrns have been fixed to get a recognition
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[Shn M  V . Krishnappa] 
by a party 1 think io %  o f  the total 
strength i f  The House is necessary to 
get recognition. It was a latest fedcr-tie n 
o f  individuals or the Members o f  a 
party. A  party which has been ejected 
on a mam sfestt, I think, is a party 
that can claim reccgmtu n in this H( use 
And no party could get that minimum 
number T h e Ccgnress G cvernm tnt 
could not rccognise the Oppt sition 
Otherwise, it  is the O  ngres , as a 
m cwment as an organ ist k n that 
fought for the freedom c f  this ct untry 
and after freedom gave a sound ecc n nuc 
b isic for the pr< per w( rkmg < f demo
cratic mstitutic n in this cc unti} Oui 
founding fathers o f  the Constitution, 
one < f  whom  is, here, bad in mind that a 
day wculd c me when dem cracy 
would w ork in this country in full 
swing Sir, we must also think < f  the 
peopic o f  this ci untry, beacuse, 
ultimately it is their uncc mmc n u  mmc n 
sen'e that has brought the Ci nstnutii n 
to this country I f  you ctm pare this 
country with the neighbeuring ccuntnes 
— Pakistan and Bangladesh— which 
got independence a day e rlicr than 
this country, you will know what is 
the system o f Government they are 
following So, the people o f  India 
hive given a Gk vernment today to 
this cc untry which are m a comft itable 
majority u  rule and they have given, 
f  r the first time, a strcng oppt Mtii n 
to fight and bung to light the drawbacks 
o f  the Government in power So, 
the people « f  India have chosen i  path 
which is gt mg to stay in this ci untry 
l t  is n >t new W e had already had it 
in varnus f< rms There wa' a rule 
of Dharma here in the days < f  Ashi ka 
ana Buddha Dharma is « w( rd which 
has not equivalent w rd m English 
that keeps this unnerst m balance, 
that is, in D h aim i Dcnv cracy akne 
can keep this universe m  balance 
Democratic government ale ne c< n ktep 
this country m balance T h is has been 
realised by the pc< pic «. f  this a  untrv 
and this lias alsc been rcJectcd tc day 
It has fallen to ouj 1< t hi'tt uc",l> 
spc king to d« this During 30 years 

n<. C ngress gi vernment h id firm 
1 mndations on the ec nomic, bcicntuic 
and industrial Irr nts fi r g  t d w  iking 
cf democracy

SHRI H AR I V ISH N U  K A M A T H  
Y< u have destroyed it

SH RI M  V  K R ISH N A PPA
l h a t  party also gave talent Y cu  must 
n it  f  rget that the talent which is 
sitting m front < f  us tc day is the pn duct 
t i Congress, the frim e M inister is 
the product « f congress, the Heme 
Munster is the product < f  Congrtss 
X see almost half o f  my friends sitting

there are from Congress B ut f>r that, 
the people would n t have voted for 
them because trustee* leaders < f  the 
C  ngress are there, pec pic wh were 
m le r  have g  o<- there tt
give leadership tc the country M y 
friend Shn Ravi Verma Said that it 
was a new chapter, I welcome the new 
chaptei There sh uld d e a ru m  and 
decency in this House I welec me 
that 1 can assure you on behalf c f  
our party that we arc here to c t perate 
with the government m a con'truc ive 
w and see that there will nc t be lack 
o f dcc rum and dccency But the 
trouble start sc mctimc from the < ther 
side because y u are m bigger number. 
In the last chapter i f Mahabaratha, 
Yaksha asks Dhtrmaraja what was 
the wonder c f  w nders 5

A N  H O N  MrMBFR Indira 
Gandhi

SH RI M  V  K R ISH N A PPA
In the hands o f such people, dem cracy 
has no future in this country Dliar- 
maraja replied every day people arc 
dying and still man d< e„ nc t believe 
that he is g  ing t< die < ne d-iy th it 
is wender winders
(Interruptions , I f  y  >u know that one 
day you will have to © me here then 
an ttitude c f  mind will be there 
Y ou  think you arc g< mg to be perma
nent there (Interruptioni)

A N  H O N  M tM B F R  Onlv your 
party thought so

SH RI M  V  K R ISH N A PPA
Th at is why y( u are behaving m such 
i way One day some ( f  y  u will

ha\e i c  me to this &ide all t f  you 
cann t c me because then yc u will
be in p wei I f  y  u realise lhat, ycu
will e midcr all things with due consi- 
dcratu n that a matter deserves I 
thank my friend and Shri M  rarp 
D e s u s  ministry f< r having brrught 
this t rward It was sa d  that it  was 
n thing new Wc are follt wing the
M  ther < f  parhaments, that is British 
Parliament In England and in many
* ther countries with a parliamentai y  
dem ’•cracy working successfully there 
is this system In many states in cur 
country they have irtroduced thi* 
It is again given to out party to establish 
a strc ng democracy in his country and 
hist ry would repeat, it is only Congress 
that l. >uld establish a sound demo
cracy Today we have that pv sitic n 
Not ">nly the rcc gniScd opp sition 
party ha* been given facilities, ether 
opp sition grc ups a 1st have been given 
facilities.

In Britain, not only the recognised 
Opposition party has been given facilities, 
even other groups have been given faali-
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ties by the British Government I  hope 
a  day would come here also when the 
other Opposition group leaders would 
also get the facilities so that— Parliament 
ary democracy would work well in this 
country

SH RI K A N W A R  L A L  G U P 1A  
(Delhi Sadar) There is no need lor any 
further discussion on this

M R  D E P U T Y  SPEAK ER  M r 
Kanwarlal Gupta, there arc si\ or seven 
more members to speak I f  all the seven 
Members agree we can pass it Anyway, 
I appeal to them to take as little tune as 
possible

SH RI I LARI V ISH N U  K A M A 1 H 
M r Deputy Speaker, Sir, I shall not bt 
long Because I have given notice o f am
endments, I will have to speak again 
I will not repeat the arguments I will 
not repeat myself I will now say what 
I will not say later on

M R  D E P U T Y  SP EA K ER  M aybe, 
you can say now what you want to say 
later on

SH RI H AR I V ISH N U  K A M A T H  
Put it any way y ou like In Mahabaratha, 
it is said

It is Sanskrit Sanskrit is the mother 
language

I was interested to hear my old colle
ague in the Third I  ok Sabha, Shri 
Krishnappa talking ol the virtues of 
democracy, how his party has been 
strengthening the roots ot democracy, 
how his party has been engaged even 
today in that laudable task But I cannot 
forget what happened during those twenty 
months, really hideous monstrous twenty 
months ot Emergency It was during those 
twenty months that those very friends—  
who now talk so big of democracy who 
now pledge themselves to demociacv and 
who now talk about their contributions 
to democracy— who destroyed the very 
house which they sought to build m the

Erevious twenty or twent} live years 
■et them not speak of democracy today 

M y hon friends there— let them search 
their hearts, let them search souls and 
pledge themselves anew if  they can, 
solemnly, truly, truthfully and lo\ally 
to the principles and practices ot parlia
mentary democracy

T he Minister o f Parliamentary Affairs 
the right hon Gentleman from Ranchi—  
he has travelled a long way from erala

to Ranchi— I hope it has been a pleasant 
journey I think he is happier in Ranchi 
than in Kerala

A N  H O N  M EM BER The Minister 
is not listening

SHRI H AR I V ISH N U  K A M A  IH  
It was not an} thing derogatorv or 
pej rative I said it was pleasant journey 
— whether it is lrom Kashmir to Kanya 
Kumai 1 or from Kutch to Kohuna, it is 
always a pleasant travel throughout India 
I am sure from Kanya Kuniari or from 
Kaladi to Ranchi is a very pleasant jour
ney In this inspiring observations while 
moving the Bill, he referred to thisland- 
mark or milestone I agree with him and 
I made a similar observation while raising 
the point ot order Unfortunately, I cannot 
say whether the milestone or land-mark 
that we are going to build today by the 
passage of this Bill will not be disfigured, 
defaced or defiled again I ooking at their 
record for the last 20 months, I am 
anxious that it should not happen.

What happened last year ? The then 
Congress President, Shri D  K  Borooah, 
made some statement and I was astounded 
when I read that statement What did 
he say > I donot know where he is hiding 
today or where is his hide out He said, 
“ The opposition is irrelevant in our coun
try today 1”  And, they applauded him 
to the skies, they wah wahed him and 
agreed with him The opposition membeis 
were then m jail Even the Rt Hon 
Member from Ranchi was in jail at that 
time When all the opposition group 
leaders were in jail, they were waxing 
eloquent about democracy in this House 
at that time this House had become 
moribund and paralysed When the then 
Congress President talked about the 
opposition being irrelevant, not one of 
them raised their voice in protest against 
it I was in Delhi at that time— I was be
ing pr >sccut«.d and persecuted also— and 
I wa> reading v u y  carcfully all the 
newspapers Not one voice was raised in 
protest 1  hat was their attitude It that 
is the attitude, whert is the guarantee 
that they have changed ihtrir stripes or 
sports ? T l eir saying so will not do 
Let them tell us solemnly let them assure 
us that they have really changed their 
hearts

1  he t >rmer Prime Minister had no 
respect lor the opposition whatsoever 
During the ten years she was unfortuna
tely in power in this country, the people 
suffered so much Demc cracy w as devalued 
andd wngraded Democracy* was slowly 
eroded and finally destroyed hat did she 
say ? When the opposition tried to lorge 
unity in this country during the 20 mon
ths of emergency , she came out with an
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incredible, astounding, most audacious, 
most cheeky, and mo3t offensive observa
tion . “ The Opp muon has been subdued, 
but not vanquished I”  Intoxication of 
power.

A N  HON. M EM BER . Arrogance of 
power.

SH RI H ^ R I V ISH N U  K A M A T H  . 
Not mere airogancc, but intoxication of 
power, dementia of power, power- 
demented. That was the bpmt ot the 
then Prime Minister.

There are—-I do not know who 
described it so— four stages ol into\ica- 
tion The first stage is supposed to be 
loeose, the second is bellicose, the thud 
is lachrymose and the fourth is c i  natose, 
‘ Lachrymose* means tears, croco Ule tears, 
‘ loeose* means they w .re very happy 
I have got so many cuttings here today 
which I h'-d prepared tor the discussion 
on th' White Paper. I cannot read them 
now because T do not have much time 
Tocos*:— T/body was lupp\ l l this 
country, all was peaceful ind i irmil 
w hjn the Emergency w h  pr Uaimed 
and all weie quiet y going ah mu their 
normal iv »eations Even \ir. B.K Nehru 
m London said “ Nothing has happened 
in this country”  W e ha\v got evciything 
in the White Paper itself I will read it 
at the proper time. Our Ambassador i i 
America said, “ People were going on 
with thnr normal business and they 
were happv that the Emcrgenc\ \v is pro
claimed Our Ambassadots and High 
Commissi >ners staged a c m u  and p^i- 
forinincc They were asked to do so, 
and th \ dul t ”  Tha* is wh\ perhaps 
we cannot h i\e much quarrel w th them, 
though thev ovtidid then pair thcv 
did it \»irh a 7eal worthv ot a better 
cause That is my guevance agamst 
them that is rm charge agai ist them 
First ot all it was iocost— ’ vcrho K was 
happv. Then c m v  thv belli stage. 
Sh„ went about savins: “  T lvy are 
subdued but not vanauisheet I have 
not vanqu shed them. Let th«.m all come 
I will vanquish them.”  This is bellicose. 
Then lachrymose I have got the entire 
tape containing the T .V . mteiMew of 
David hrost with Mrs. Gandhi.

SHRI R A V IN D R A  V AR M A What 
is the evidence ot lachrymose ■* What 
evidence do you have ?

SHRI H \R I V ISH N U  K A M V T H  •
I said, crocodile tears. They also shed 
tears. After all, man is a superior animal.

SHRT R AVIN D R A  VER M A When 
the crocodile is in water we do not know 
what are tears and what arc drops m 
the water.

BUI
SH RI H ARI V IS H N U  K A M A T H  : 

They are amphibious, and so they can 
come on land too.

SH RI R A V IN D R A  V A R M A : They 
crawl any way.

SH RI H AR I V ISH N U  K A M A T H : 
They are amphibious. There are croco
diles even on that side Therefore, lachry
mose is when they start shedding tears. 
She said “ I am sorry", that is what 
David Frost quoted “ that this thing 
happened.”  There is only one sentence 
I will read. David Frost asked the former 
Prime Minister “ O f all the things that 
happened during the Emergency, what 
do you regret most What did she say ? 
She iiuid “One naturally regren any 
suffering ”  Naturally, as our hon. Home 
Minister said the other day, lying comes 
to her naturallv, she seldom speaks the 
truth Lying comes naturally to hex, 
as truth come natuiallv to Mahatma 
Gandhi She told Ftost “ One naturally 
regrets anj suffering or hardship to peo
ple, and there was some” — some suffer
ing during the Emergency— “ lor which 
T have expressed regret” — regret ro David 
‘ ‘ Fiost and not to us—  and I am sorry”  
— one more woid ‘ sorry*— “ that this took 
place.”  “ but it was not deliberate” , she 
said.

The next question was “ And that is 
the thing most ot all What about the 
way in which the sterlization programme 
bccamc iruicii more* enforced during the 
Emergency * In retrospect would you 
hive said that was a major mistake *** 
The poor wot ian comes out with regret 
She replies ‘ The mistake was that it 
was left to ofTie als largelv, instead of 
citizens” — Sarjav and Ruksina pro
bably— ”  taking up and persuading peo
ple The government’s policv was not 
coercion at all Somehow there was sort 
of both things— on the om side perhaps 
ovcr-/ealousness ot people” — like the 
L t Governor about whom we heatd |ust 
a little while ago, and Shri Sushil Kumar 
— ”  thinking they vvtuld each compete 
with the other in having more, and some
times people doing things deliberately 
in order to make the government and the 
programme unpopular.”

The best piece, the piece de resistance, 
o f the interview comes next, about 
democracy. I want completely to blast 
what ptople <ke M r. Knshnappa said.

M R. D E PU T Y -SPE A K E R . I thought 
you will keep something for a later 
occasion.
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SHRI HARI VISHNU KAMATH:
That will come later on. The most
interesting thing is this. I am sure you
have read the full text. Mr. David Frost
asked a question: "Also, you were in the
middle of your crisis" -when the Emer-
gency was proclaimed. She replies: "That
was not much of a crisis because nobody
had any doubt that I would win my
case in the Supreme Court." Have you
any doubt ? Nobody had any doubt,
.she says. Then he asks, just as we are
.asking now, David Frost asks: "Nobody
had any doubt?" a cross question. She
.says: "No, I don't think so!' Then the
next question is of Frost: "Well, why was
'the law changed then ?" It is a very
-deep probe that David Frost makes "Why
was the law changed on the 5th August
.... " -he knows the date also-", , . .If
you would have won it any way?" (inter-
rruptionss If you want to save democracy,
.there is a duty cast on you; arrest her
.and try her; then only you are true de-
mocrats.

'15 hrs.]

SHRI K. P. UNNIKRISHNAN
-(Badagara): What is the relevance of all
;this?

SHRI HARI VISHNU KAMATH:
You are not here to decide it; the chair

- 'will have to decide it. I say you do not
.deserve this Bill.

SHRI K. P. UNNIKRISHNAN:
Then withdraw it; take it away.

SHRI HARI VISHNU KAMATH:
~'Why was the law changed ?"

Now comes the best of the lot, She says:
"Well, that was because they were
terrorising people"

-who ? JP and others were terrorising
the people ?-

"including the Judges."

-they were terrorising the judges .!-

. '"The Judges were getting phone
. calls"

-from whom ? From her-

"and so on. I think the"

I. -she fumbles a little, T 'think

"this was, that the Members of Par-
Iiament just got worked up, it was

~ certainly not my idea."

82

The amendment was not her idea. If
this is your democracy, to hell with such
democracy. We do not want that demo-
cracy.

Then Mr. Frost asks:

Changing of the law was not your
idea ?"

She says:

"That particular part of it was not
my idea."

It was done by Members of Parliament,
by the then majority party, it was not her
idea. If you feel your interests get hurt,
if you have got the truth in your heart,
say it was her idea only, and not your
idea, to make amendments to the Cons-
titution. Then only we can rely on you.

One last word, before I have my say
on the amendments later on. I think the
Minister of Parliamentary Affairs, the
right hon. gentleman from Ranchi, said
in the course of his speech while moving
the motion that several Assemblies,
several States,' have introduced, have
passed similar legislation. He has not
given us a list, or mentioned the names
of those States. But that is a different
matter. If I remember aright, the pioneer
in this field was West Bengal, Dr. B. C.
Roy in his time. That is why I have got
an amendment later on. The West Bengal
Assembly in 1957 or 1958 Was the first
to pass a Bill of this kind, a legislation
of this kind. But the then Leader of the
Opposition refused to accept, as far as
I know, the amenities, the facilities and
the salary that was offered to him as the
Leader of the Opposition in the Bill.
We do not expect the Leader of the Op-
position here to do a similar thing, Let
them have it we do not mind it. That is
all I have got to say on the Bill. I sup-
port the Bill in principle, not in details.

SHRI SAMAR MUKHERJEE (How-
rah): Mr. Deputy Speaker, Sir, at the
stage of introduction, Shri Jyotirmoy,
Bosu has opposed this Bill. Because the
time was very short, we could not give
amendments at the proper time, Very
hurriedly, this morning we submitted
certain amendments and most probably,
the Members might not have seen those
amendments .

The purpose of this Bill is to make
the leader of the Congress Party 2S the
leader of the entire opposition. We cannot
accept this position because of the com-
position of the opposition, There are so
many groups and parties who differ in
their programmes, ideology, policies,
basically and fundamentally. This Bill
is the result of the immitation of the
British Parliamentary system, This idea '
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has come out of the idea of two-party 
system which the Janata Party leadership 
»  welcoming in India after the parlia
mentary elections But we arc totally op
posed to this idea

SHRI K  P UNNIkRISHNAN You 
want only c nt pam rule

SHRI SAMAR MUkHFRJEL ^hat 
is this two-parrv by stem ’  In plate of 
Janata Part} Cmgiess will again come into 
power, that i two party system In 
England, m Ameiiea, this two party 
system is there and irom th tn  you art 
Komg to imitate this, idea 11m was the 
desire of the Indian bourgeoisie long be
fore because in Fngland eapitshsm is 
safe wuaher Ltboui Party comes into 
power or the Conservative Party comes 
Into power Here this attempt was 
started long betore how the two party 
system could be brought about But 
the Indian le ilitics art totally diffcrti t 
from the realities in England Aftei the 
Parliamentary and Assembly elections, 
you can see the whole picture of India 
Who is the alternative m West Bengal » 
After Janata, who should be the alter- 
native > Now the West Bengal Janata 
Patty President, Mr P C Sen has told 
that Congress should be muk the 
alternative and not the CPFM  or ihe 
left block 1  o make Congress to be alter
native, ht has suggested that we should 
helo to revive Congress m its old glory 
Is it the task ot the Janata Party to revive 
Congress in its old glory after its -*o \ ears 
of monopoly rule and the rejccti m by the 
people ’

SHRI k  P UNNIkRISHNAN Why
are you gett ng seared >

SHRI S \MAR MUKHERJFt What 
will happen m Tamil Nadu - ^hat is 
the position there 5 Who will be the 
altern itive n  the Timta Partv > There 
are States where both the Janata Party 
Md the Congress are very weak But 
thev want to see Congress as national 
alternative to la lata Party and that is why, 
this Bill has been brought forward to give 
statutory rt cognition to the leader ol the 
opposition The national alternative 
means that you want after Janata Party, 
the Congress Partv should come into 
power But the pe lple of India have not 
responded to this theory of two-Party 
alternative You have seen the results of 
Assembly elections m kashmir, lamil 
Nadu West Bengal Punjab, Pondicherry 
and Go* In the South, the picture is 
also different from North, which is not 
in favour of Janata

In this context, this very idea of a 
two-party system is absolutely wrong 
and unrealistic This will not help the

Indian people, 6o crores of people supp
ressed and exploited, to find a real alter
native to save them from their abject 
economic and social life That is why, 
I say, the entire ideology of this Bill 
is absolutely wrong The way out is the 
left and democratic alternative

We are t llkmg of a parliamentary demo- 
craty But the woi Id has advanced much 
Beyond parliamentary democracy, there 
arc new types of dcomocracies now m 
existence m various socialist countries 
There are peoples’ dtmocrauts, there 
are Soviet democracies there aie other 
forms ol prolatanan democracies The 
world is advancing towards that But 
still in relation to totalitarianism, 
parliamentary democracy is a very big 
advance In that respect, we welcome the 
defeat of the Congress Party which led 
the conutry to totalitarianism and near 
facism

Now, by bringing forward this Bill 
at such a stage, you are giving credibility 
to the Congress although there arc other 
opposition groups, assuring to the 
Congress pposition the fullest scope 
to develop themselves as an alternative 
The Indian people are not prepared for 
this thing I he opposition must be there, 
all sections of the opposition gri ups 
must be given equal scope to express 
their points of view ''Xc have given some 
amendments Unfortunately, they have 
not been circulated

MR DEPUTY- SPEAKER When 
you move the amendments you can read 
them out

SHRI SAMAR MUKHFRJF* I 
am explaining the idea behind the 
amendments We want that equal facilities- 
should be given to leaders ot all the 
parties and groups in the < pposition We 
arc totally opposed lo the increased pay 
of the Leader of the Oppostion No extra 
pay should be given to the Leader of the 
Opposition The Leader of the Opposition 
and the leaders of other parties and 
groups can function within the pay of 
Rs iooo per month which suddenly 
Mrs Indira Gandhi increased to satisfy 
her own party MPs and with Rs $t 
daily allowance The Leader ol the 
Opposition and the leaders or various 
parties and groups can also function from 
the same bungalows which they are 
occupying They need not require bigger 
bungalows to function more effectively 
They do not need to take the enure family 
throughout the country along with them. 
Special provisions have been made in 
this Bill for that We are opposed to 
these things
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What we are prepared to accept is, 
some secretarial assistance, some tele
phone concessions, some postage, some 
conveyance allowance and things like 
that We agree that these concessions 
should be provided not only to the Leader 
o f the Opposition out to all the leaders 
of parties and gioups in the opposition

A N  H O N  A U M B E R  lo t  ever} 
Member

SH R I SA M  \R M U kH FR TE I 
There was such a pr iposal We supported 
that That proposal is not heri It is 
onl> m relation to this Bill that T am 
speaking

As M r Kamath su d  when D r B C 
Roy bioaght forward this Bill in West 
Bengal, oui part\ at that time opposed 
that Bill and M r J\oti Basu who is now 
the Chief Minister and who was then 
the leader of the opposition refused to 
accept that position A  similar Bill was 
brought lorward m Kerala also There 
also, our parl\ opposed the Bill and the 
Bill was not pursued upto the last But 
ihere one Stenographer and one peon 
has been provided to M r I M S  Nam- 
boodiripad He has accepted that facility 
Be\ond that, we have not accepted anj- 
thing It you do not pa> extra pay ot 
Rs 2,500, that does not mean that the 
status of the I  eadcr of the Opposition 
is, m  anv ua>, down-Rradtd bv that 
There is no need to pav extra salary, 
there is no need to give special facilities, 
like big bungilows allowing the entire 
tamih to travel tree throughout the 
country, giving special air concessions 
and all ihtst things We arc totallv 
opposed to tlu.se things That is wh> 
we want that the amendment which we 
have place 1 shiuld  be accepted in d  this 
special oav, house concessions and other 
facilitie must be completely dropped 
and this Bill should be called i he Salaries 
and Allowances of the Lcadeis o f tht 
Opposition an I Paines, Bill. In this way, 
it shoul 1 come so that all the Opposition 
Parties and groups should get facilities 
to function so that they can leflect the 
views and problems >f the people whom 
the} represent coircctlv on the floor of 
this Hou->e

SH R I A  BAT A PA JAN O R (Pondi
cherry) Mr Deputy -Speaker, Sir, I 
congratulate the Minister o f Parhamen- 
tarv Affairs tor introducing a Bill like this, 
l ie  calls it a landmark, a milestone, etc 
as even  bod} used to say But, while 
congratulating him, I want to tell, as I
o Id him earlier also, that it is not a realis
tic  BUI and I can go one step farther and 
»ay that it is not pragmatic <u»o

I am in agreement with M r Samar 
Mukherjee tor many of the pomts 
which he has raised (Intcn upturn) 
But I remember, in 1969 , when there 
was a defection by tht Congress, and it 
was described in those days, which I 
used to read irom the papers, as C O N G E  
T O R tS  I 1 0  T H r  C O N G O  D ESER T 
thev used to call it like this m those davs
I think that is how o»t daj they demanded 
Opposition Parties pm  lkges But I am not 
very hapm 10 call this Bill as Members’ 
Salaries bill* or the Oppostition Parties* 
Salaries and Facilities Bill It can be des
cribed as facilities thm js p m  leges to the 
Opposition Parties, Natuiauy, the Leader 
« f  the Opposition is entitle to have the same, 
But what kind of Opposition Party can it 
breed is the question ? That is whv, I 
suggested to the hon M m jstci concerned 
while introducing the Bill, that it is not 
realistic and pragmatic I f we are prag
matics then he could h i\c seen the historv 
ot this country in the past 30 years as to 
how democracy dev eloped m this country

I am also in agreement about the sorry 
tale of 20 months/ in which not only you 
suffcied but even one suffered in this 
country it happend not only during 
that period but also during years where 
onh one party ruled this country But 
this thing was done first time m 1967 in 
Madras bv our late rev ered leader Anna 
Even m those times, we gave facilities to 
the Members, not salarv to the concerned 
Leader of the Opposition As far as its 
title is concerned, it is also to be changed 
But I do not want to add a group or a 
party sue) as mj learned friend said

^  c are all political leaders of the Oppo
sition Parties ^ou may see how the 
A IA D M K  which rules two States in 
this country is functioning W t arc nine 
Members here in the I ok Sabha and 10 
Members in the Raiv a Sabha We are 29 
Members in the Parliament But what is 
our position <* We arc not ha\ ing a room 
on the ground flooi VC < have to go to the 
thndfloot If we go to the third floor lor 
anv rclercncc, and meanwhile it there 
is a quorum bell we cannot consult each 
other and comeback Then, naturallv, 
there is a tendency amongst us to go from 
that rc ran to our house So, you are 
not developing democracy in a proper 
manner that is expicted of all o f us, but,
oil the contrary, vou give a lip-servici 
le a n  also agree with Mr Kam athandadd 
some humour to the discussion But, I 
do not w ant to take things in light humour 
because in tht vcrv beginning 1 agree with 
M r Kamath that this Bill may be consi
dered inavcrvleisurelvand deep-rooted 
manner, not in a huuy when everybody 
is worried about the white paper or tha 
black paper. I am not sure But, anyway 
we are going to discuss it T h at is mania
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mama mod tauay o f u» were asked to rush 
through this and para it in order to  give 
M r, Cxuvan a  salary o f Rs 2,500 and other 
to give facilities, e t c , because as long at 
You have not passed the Anti-Dcfecuon 
Bill, 1 am not sure whether this no x «  
(Opposition Members) will remain the 
same foe ever Unless you recognise the 
political parties— you are not going to 
recognise me and other Opposition 
Members— in this House, you are not 
going to give a certain amount o f undue 
allowance You are going to  encourage 
not democracy, but, on the other hand, 
you are going to subvert democracy in 
this country, because, my hon and lear
ned friend in  the Opposition who spoke 
has wdcom ed it, because it is for the 
benefit of a friend ot his Naturally he is 
interested m  his another friend getting 
the money You had the privilege 
o f ruling this countrv for the past 30 
years and we are going to  be in the 
Opposition for the commg years 
(Interruptions) But 1 do not agree with 
mm because you had the privilege of 
ruling this country tor the past 30 years 
(Interruptions) I sa> that you also rule 
one o f the States— not m  the verv 
near future T hey had the privilege of 
getting the t facilities for the last 10 
vears with the result that they know every 
nook and corner of th t administration of 
this country Not only that, to  be prag
matic, realistic and honest, they will 
have access to  manv ot the facilities that 
are available in the democratic institutions

S'’ , they d 1 n t 1 quire any as i<- 
tince  or any m r t f  ci'ity  th ”n m m y f  us 
w in  >r<* p ut, und r this ysu m  int a 
backward and awkward p >situ n S ,
I  request th it  thi Bill may Iw p stp red 
f ' r  some m re time <md a sen us c nsi- 
d ’ ration may be given to the conterts f  
this Bill I f  the M ini ter is i«t< rested only 
in having a discussion f  r  the «ake f  
discussi w  and want 11 push it  thr ugh,
I am n-'t g ing r* n rk e  pny m re *ugge«- 
ti ns B ut I hope that he w ill ip p ly  his 
mind and give regird  f  r our feelings also—  
and not only f  r  the feelings f  the 
C  ingress o f  M rs Indira Gandhi r the 
National Congress whatever y  u m ry 
term i t  I  am afraid, this number will n t 
be the same I want j r u  to take the statis
tics >0 the voting p^werc f  these 15a M em 
bers and the v  ting p  wer o f  us, the 
voting p-5wer o f  the C p M , the Voting p^wer 
o f  the C P I and nf  ther I f  m y calcUbtir n 
in  that respect is  right the m m oiity fth e  
people gave y  m  the maj 'r ity  vote* and 
nave en ab ledy t i n  rule the country, and 

ithe m a p rity  is In the Opp snir n I  
believe, the C P M  is sitting w ith  us in the 
OppotH on *o m a k e f r  a better democracy

O r * f  Canada. T ins co ta try  tq w t lart* it» 
<**m democracy , I  w aht *• demrctaejr c t  
India, n rt  th e ctenrcrfcey r f  England, 
not the democracy o f  the USA* W t  the 
democracy o f  Canada Becouse i f  you  
see the history o f England, you w ill find 
that, in  London, it  is the small parties 
that are constituted into a small State. 
I t  is  not even ne— half ( f  Tam il Nadu <“r 
one third ' ' f  U P  So to apply the M ay’s 
Parliamentary system c r to bnng in  
the system f  dem ew ey in  the United 
Kindgd m r r the U S A  m; y  nc t fit in with 
the Indian democracy I appeal tc the 
M inister thr< ugh you, Sir, t  ice  nfider 
this Bill and give real credibility and 
proper p ntion to the Opp *iTion parlies 
in this c untry

An ther p int is thi T he hen 
M arxist Member has c rrecrlv rxpl wed 
it  See the p -'tteir o f g  verrrrentc in 
the c untiv In the n rth, m Kashm ir, 
the N ’ ti m l C  nference is ru lirg In 
the s^uth , tw  States are ruled by cu r 
Party, the A ll India Anna D M K  , m 
Kerpl” it  ic n t » C  ngre m le it  1* the 
the C P I— C  ngre «■ alii nc that ic n  ling 
In G  a tt is a diff rent P r jty  In W e't 
Brngsl it 1 the M arxi l  P  rty th rt is 
ruling In Punjab it  i« the A krli D  1 that 
is ruling.

M y  learned fn erd  from the C  ngres*’ 
said that th*-y did n^t give these facilities 
to ur because we. were 26 27 and So » n, 
and as per the C  r  titution c r  the ru les 
only that Opp ti r  Party whic! hrs len 
per cent 1 f  the t tal membership can 
became 1 rec gmsed Opp m en Party 
T h at means, acc rdingr m y cplculatrrn 
it  w  rks oat t 54 Thpt 1 i f  «n Op- 
p vm n P aity ht 54 Member it will 
bee me a rctf gni ed O p p r 'in m  pf r1y 
M y  Party, rcc rding tc *c me r f  y  u , 
m y  be a regional Party But upp e a 
regional P a r y  crme^ up m  U  P Then 
w h"t will h< pp<*n ? Tht t is the reav n 
why I wanted y  u to htve a realistic and 
farsighted view on thi* Sxsppt se m 1083 
or 1983, a resn nal p frty cr psup in U P  
or Bihar, and they cppturc the entire *cats 
m the State and every ether St°te has 
only 40 or 30 sw»tc each yo u  me*n 
to say that they air ne can be the real 
Opposition and the a a lit ic n  that mry  
f r m  the G  vernment r f  the d*y will 
be the ruling Party? So, this scrt c f  
calculation means taking only a <brjt» 
sighted view I cm  understand the 
feelings o f  M r Morar)i Ekrsal and the 
other M embers concerned because they 
were brothers and 'istftcs 
so many year* JWr w u d e r , ««di » 
2J*psa*t 1s being tecajht frmid ««. 
T*J*y ^ b if< b « is ,a ftd  a sters  * f t h r » i n e

S ^ a f f S f t S *
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tile hon, Minister through you, Sir, 
to r .  consider it  and consider the Oppo
sition parties here and give them the 
seal facilities that are to be given

I  am also opposed to the question o f  
salary. T he Prime Minister is getting 
so I d° not know, Sir, what is
your salary The salary o f  Rs. a ,500 
per month is not necessary because 
we are getting , I  think, Ra 1000 per 
month M r. D  N  Tiwary, Chairman, 
House Committee, says that practically 
every Opposition Party leader is getting 
a bungalow for himself, i f  m y Party 
gets five bungalows, the Congress Party 
get SO bungalows, the C P I get tw-> 
bungalows and the CPM  get three bun
galows T h is kind o f facilities is given 
But what about the facilities that are 
really required by the Members ? The 
Members o f  Parliament requires a 
steno typist, typing facilities, and 
rooms to function, to assist the Go v- 
emment, as has been rightly printed 
ou t by the learned Minister <■ f  Parlia
mentary Affairs, to be the sentinel, to be 
the watchrdcg c f  democracy Tne 
Opp isition leaders are required to 
have contact n< t  only with their own 
parties but also with the people, they 
have to reflect the ambitions o f  the 
people tn this Hr use, so that 
Government may frame the correct 
policies and g vcrn this country in a 
a better way. So, I  wt uld appeal to 
you  on this gracious day, this bon urable 
dayor the golden day crth e  milestone or 
the landmark as y  u  call it , that i f  
you really have the feeliti* in your 
heart and it is  not mere lip-service, to 
withdraw the B ill f  r the time being and 
se<4ntroduce it  after framing it  in a proper 
form later on because I  am not in agree
ment with this, whatever views M r. 
Chavan might have reflected When 
the Hon Minister was explaining— and 
o f  course he used so many phrases and 

use o f  all that he ba* learnt about 
the grammer o f  politics— he oaid that the 
Opposition w ill give ‘ the c ther side o f  the 
picture*. M ay I  ask whether , just be
cause I  am in agreement on certain things 
Bfee the n gh t o f  recall, it  can be said that 
I  am in agreement with the Congress 
Party ? I  am not in agreement about 
many o f  the amendment s in the ease o f  
the ^  Amendment Bill Though 

our suggestions, they were re
jected in  toto and the Bill vr*& passed.

So. this Bill is  not a service to us On 
the contrary, y°«  *re infw m * us and you

I S b n r j s i  s
gesture towards the Opposition if good

but 2 am afraid that gesture hat been 
prompeted because o f  your desire to 
obtain a consensus— which we haVe 
been observing fbr seme time T h b  is 
no service to democracy nor to the pec pie.

While concluding, I  congratulate the 
Minister the for bringing up the Bill but 
I would congratulate him mere heartily 
i f  he comes up, instead, with a  more pra
gmatic and a me re realistic Bill later mt.

D R  V A  SE Y ID  M U H A M M B D  
(Calicut) Sir, I support the Bill and 
welccme it I t  is m t for the rea«on, a« 
one c f  the He n Members has said, that 
the Leader c f  the Opp< sition gets St me 
more monev it  is far from that reas n 
The Hon Minister who introduced the 
Bill applied certain tests and he found 
that, in order t > htlp the efficient 
working c f  the Oppt sition these pro - 
visions are necessary As fhr as the detai
led pr vjsic ns aie concerned— R s 2oco c r 
R» 2500, travelling alleys nee e t c — we 
are nc t it all concerned with them I f  
the H< n Minister cc nsiders that these 
things are necessary ft r the efficient wt rk» 
ing r f  the OppositK n, it is up to him and 
as far as we are cr n a m ed , we do m t  
express any opmien t n  thrt But we 
suupport the Bill and welccme it ft r very 
sound reasons It is net because at the 
present moment ur Party happens to 
have the Leader o f  the OppcsitK n in 
a denv cracy, politic* 1 f  rtunes change, 
and this bill is n t< n ly f  r theprrSent 
but f  r all times t r c f t t  Those who are 
there at present as the majority may be m 
the Opp sition here ltter jurt »s we who 
were there on the c ther side as the 
m ajtrio  are heie m w m die Opposition. 
So, whether the provisions o f  the 
Bill affect us adversely c r are advantage
ous to us at the present moment «  
immaterial The principal thing. is that, 
as the Hon Minister h«s put it  very 
clearly, in a parliamentary democracy i t  
is  accepted that the Opp* m en has a im
portant and vital role t< pl*y and it is cn  
the basis o f  this that in England, for a 
long time now, and in Canada and various 
other countries which have already been 
a  ted, this system c f  statntrnly erd  c f i -  
daUy reoogniMng the Ope m tic n (.nd
presiding facilities ft r the Leader o f the 
Opposition has been provided for. 
The role o f the Opp< sition is ‘to oppose’ . 
But that does m t mean that it  cpprses 
unreasonably, destructively and negati
vely it  cuincteS th<*t the Opposition 
opposes constructively and with the 
greatest sense for responsibility o f cur 
leader o f the Omx ntion, Shri Chavan 
on various occasions has unequivccafly 
and clearly stated that we extend our fittt 
corporation to the Government 
wilffttnction at a retponaibte 
tive opposition to the
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T hat is in the sense that when the Govern
ment proposes any me?sure, when the 
Government has tnken any retie n which, 
•cc rding t  -> < ur best lights, is in tl e I est 
interest < ft*-e c untry, w c will certainly 
supp -rt it. That di es not mean that on all
< ccasi ns, we ate prepared or we ure will
ing to act as a rubber stamp to the actions 
and prop>>salsof the Government. We have 
our policies, we have our objectives and 
we have i'Ur prt'gi: mmes which arc very 
well known to the country. In any 
acti' n that the G> vernment trkcs • r  any 
measure that it intu duces, it will be < ur 
duty and < ur p‘ licy to see th"t < ur 
policies and p r gi amines which wc had 
w^ile in the G  'vernment a 10 not impeded 
b y  the new measuies which the Govern
ment m iy  take in the legislative r r the 
executive fields. It is nls*> our duly to 
iec that what we c nbider to be pri g- 
rei'iv'* and the ba.ic foundations ot i ur 

 ̂ licy in the ec tiomic and all other 
eldfc arc not only tampered with, but 

are also implemented by the Govern
ment. Our supp* rt t any action or 
prop -sals by the Government will 
depend on one Uctor, whether those 
measures arc in the best interest 11 the 
country or n<"t. T h a t is thep> fitive 
and constructive c operation which our 
Leader o f the Opp ’sition has < tfcred. 
Our opp >siti n also means thpt whenever 
an attempt is made by the G< vernment 
which, according t  ̂ our best lights, will 
am 'tint to tampering with, destruction, 
modification or annihilation o f our poli
cies and programmes which we c. nsider 
in the b.*st interest1 f  the country, we will 
certainly oppose that. This is the sense 
in which wc extend 1 ur c->operati n and 
that is what is understood everywhere 
when we say that the opposition has a 
positive role to pb»y, a constructive 
role to play, and a responsible role tc play.

There mny be occasions when the 
Government will use u s majority to get 
support for the measures which it propo
ses to introduce in this House, but in 
the other House, where we have 
a m ajority, we will tiy  our be* 11*' see that 
no measure is passed which, ac© iding 
t. us, is deterimental to the best interest.*: 
o f  the c >untry pnd people o f c 'untry. 
I t  is not in the sense >f c ’nfrontation in 
the Rajya Sabha wc bring some amend
ments or with the majority that we 
have g u  there, ceitain Resolutioas are 
amended. It is n t in a sense o f con- 
fr *ntati >n or ob\*ruction that we do so. 
There is no meaning when some amend
ments are br< ught t  ."m e Bills nre 
opposed in the Rajya Sabhr.. in sulking 
and saying th n  the Rajya Sabha is stand
ing in the way o f  the Government. It 
is  'U r duty when we earnestly and genui
nely feel that certain measures are 
being introduced which wc cannot accept

to use the majority in the Rajya Sabha 
whenever we can. I am sure tha* when 
we say this with the greatest sense o f  
responsibility, the G< vernment who clrims 
to have the best ideals und objectives 
o f  democracy will understand ihii- ar.d 
appreciate this.

I want to cdd only one thing nv re. 
I  do not wish to talk on the vnri< us 
criticisms, I w< uld i,ay, <0 irrelcvr ntly 
made, whatever ha*- happened bef< re, 
f irm  time to time, » ur resp< n:-ible lef dcrs 
o f  various level., h ist i c  r u u i t
regri t'- for ccrti in thn p; v h u l  i M e  
happened. I t is m t that we hrc fupport- 
ing anybody or ory actif n 11 t r y  p n -  
posal or any ur>f< n u rate  thing which h;\ 
happened in this c  untiy, which by cry  
standard < f  democratic n< im ( crnn< f be 
justified. It is n('t ( ur idea. But 
we also leel that while the govern
ment is entitled pnd the members are 
entitled to say that but they shi uld not 
go on all the time saying as i f  that is the 
main issue.

W hile the am" gance, rs somebody 
mentioned, < f  pi wer is definitely detri
mental to the best interests o f  this 
country, I also w i'h  to s t y ...........

SH RI D IN E N  B H A T T A C H A R Y A  : 
Too late new.

D R . V. A . S E Y ID  M U H A M M A D  :
. .that cheap vulgarity < f  newly required 
power is disgusting and nauseating.

ftw ww  srcrar (w*m) : 

w r r t  *fcft oft %
*nft ^ft faifaw t o t  arff
^  firchre % 1 ^  trf^T-

<mr 3PTT% fogr 3ft
*pt*t ffrfjpaidf f*prr w  i  fa irjp r 

TOT«fil % I SIN «Ft
f^na^r sfafta  sftaercr

^  f^rrsft Star tft *Pt w t r  it
^ tt fasrn: |  far sftar *roi ®rr v » r -  

s*rr *t r r it

5T5R anjft ^rT%r ?r r t  »r
fp w f «fnr *ttvt «r ^ 1 %  

% cptt str?
« r k  ?T f^ r ,

firar r̂r xr% |  f m  

*r ^ft srm PT f w  w  |  fw$ 
i f t *  w f c  # ? tt  % an* % |
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g  %*n?r ^  s t  g f w i ?  ^  % % 

f’T^^T ?r*ft ^  

t  i m fa  *fto<ra- *r sfr faqtft ^rr 

$  s r o t  firs ^ t  *%, * w r  «rk

x f f c m  *  t  *T<T% f W t  w  

£N? ?r ^  ^  f  I 5HF

faroft ?faT *Ft ^Tf rrfl- TT^r 5TT « T ^ t  

• f t r  $  v f g v r f t i f t  <tc? %

f̂ TT JITWR ?Tft fa*TT T̂tPTT
?TW 5PF «Ftf th rift ^T

*PT r̂TT ^  5far SRJR "TSRR 'fift 

«r  fr̂ ?TT & 1 tr?> ?fr ^  1 1

UjnfV sttct *rf & f% *nft ^ s f f  snijr?

f%  «t f a  f3T5r % STT ŜTR $  f%

ftrrar <rcr tft sft sr t̂ qicff f> ft atft 

ifFtnrr ?t an^ft i *tpt sftf^xr 

?nn ir aft ?r*% z€t >n€f 

ifr f̂r r̂?r% 5 0  *r*%x t  «rk  ^  ^ft ^  
f  ^T^r tft J t r t  |  ^rfspj % 

5*anfa?t % farta w  £ 1 zraft- 

^  ftrar I ,  ^r|?r f o r

| , 3t p ^  s tp j p n  ^ i % r  «tt

«tt ?r?t f*rr, *r?ft sft * r  wry $ 

eft *  a r ^ R  % t o ?  % ^r- fsrcr <tt§ 

v r  **r*r srrarsmr $ s s*ft  ^  §tt #  

g. Zt&  fe r n r  r̂ ^ t r t

SfH ?TW WK arf%3TT SIKr 

®IRT «fT 51T %  arPRTST % «ft

q<rt3fti?H ^t w ft ¥ t fm ?r%

ir tr  ^  »j>f9R

X *  I

* r n r ^  m zt *? fto r  % ^ # 1-, 

* m ^ n T T « ftr« f t9 R > r  % f? tr 1 1
sr§T ^ ttc t ^ t  ?rrw?r t ,  *prr ;̂ q^r 

ige % *r5 ftr^TWRT T ft |  1 wrsftr

% ^ T  «TT :

fr ? T  <rf«ni f€ t  brtrt 

fv r  ,rrsft % rr jvnH ^  ^rvrw 1
m  5T n ft q ^ p R T t  ftr  aft

firf^r ?rt?  ^  « gftr-

s^r f??r *r i r r ta H w  t f t e z  %  f ^  

3ft TETTSTETFr fsr^T *\m ^  ^
w r  5TT w t  Tr^rq- JPTT % VfFT 
5??t & ^  % W$ T̂TT ^Tfsq- jpr fjJ^RT 

*rn ^  I ¥?ft fs ft <t% 
f W  arT f% W  ^ t  'rf^TT %
firq- #3TT 'STPT ^  % l  w  TT 
FT ?t f̂ 9fTT 5|r? r  fpfT|’=fTPT ^ t  Tfxf^f^T 
T  ^Tfirsp W  Wt 5RWT 3TR I &TTt 
^rnr^ ®r̂  s t r  f  f*r ^FrRr *r erfratiFH  
?ft^T wrtrT 5>tt, srrt^hJR
ir #5 «r, wg ^  w  f> rr, v t

cn€f 5>ft *it ftr?r % t ^ r t  
5> f r o f t  ^ r  ^.t ^ r r  **
sn^TT I cfT^ ^  s q ^ T T  % ^ft ^ T  

SFt fe r ?  t ,  TO

?r%ift 1

^  sp̂T 3iT t^ t ^ Pf. gft^fmgrfyv 
f^ r  vrnrr *rqr I —^ r ^ t ?prpn?ftsnT 
THT Onrr '»TPT, %f%̂ , '̂ Trsqsr 
Jfrr v k  snjftBr ^ %  r̂r r̂ ^  ?nrr v  

^  flrsr ^ t  ’trf^TR' fi?q t» w  *f 'srwrni^ft 

^  ^  >^nr «ftr qfssrc; nt<OfHw*T 

% f ^  w r  r̂nr 1 sroftr ^ ?r*Pft 
g fo a iR  wi m  *fr wwm, %f ?̂T f  
*r^t *Tfr?q \ wtr flrr % fnj% 
^HPT ?f W r  1% JC5 fjra- fsrflftT 

f* ift *TSTf*T*̂  ^  fs, 
Xh r r  »TPtf^?»T $  fw^vr 

*  ^  V *  *r q ir  STTOTfl ^  arrS, f i w  

Ir 5x 5>t ^ t  ?rr 1 »wft 
iT^hrir %ft srr^r >̂t ^fN rr *pr #—  
a* ft«r #■ ?rr«r f>rr, ^?rr 
f¥arit it<Tm«rc$t*ts*Tirarg3-st 
^finrt ^Prft |  1

■& w*fT *r m«r 3  s r e  ^ t ^ « r o  

«m  1  1
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SH RI M  N  G O V IN D A N  N A IR  
(Tnvandrum) I oppose this Bill 
because you a it putting the cart before 
the horse

95 Sal & Allows, of AUGUST

W e are expertment'ng with democracy 
and democratic practices T h e elementary 
thing in democratic lunctiorung is to 
understand the \ tews ot the opposition 
and it they prove to be correct, without 
standing on any talsc piestigc to accept 
it The opposition should also take 
it to their mind that parlumentan func
tioning should not be an obst lck race 
These two concepts should lust be 
accepted as norms ot tu ictiomng But 
that is not done

Should I quote examples’  It will 
take mv time So I am not quoting 
examples Tiom tlu da\ the Session 
started when the Opposition su I some
thing which WJ-, \crv r levant and 
which evtrvonc nt \ou telt w \s c n ic it ,  
did y ni accept it * You still sa\ it affects 
your prestig You h n s  nn  n iched  
that stage ot accepting Opposition 
views with in  n\n mind

PROr D IL I0 C 11 \ K R  \  V AR  I T  
(Calcutta South) S > man} instances 
are there

SH RI M  N  G O \ INTDAN N A IR  • 
Everjbodj has heard about Isiac 
Newton He was 1 brilliant m in
scientist When hi become so renowned 
he had little tin*. to lo >k after his work 
He made an arrangement that hia 
door should bt loekei to keep away 
visitors But h* asked the- caipenter
to make lw ) holes foi his two dogs
to come in Onct his servant came
in He asked whv did \on get the two 
holes made ’  Newton replied that it 
was one for each dog— the big hole 
was lor a big d ig  while the smaller
hole was for th. small dog The
sen ant said, ‘C in ’t the small dog
cook through a big hole’ ”  Then it 
struck him to b correct Mam centuric? 
have passed after this incident Can 
any otic, because ot this incident, consider 
Sir Isaac Newton to be interior m
intelligence to his sen ant’  No Whoever 
mav b ; there m tlu ruling part}, there 
would be something or the other which 
mav be brought to notice bv the opposite 
on and there mav be some truth in what 
they point out and }ou will have to 
examine that. Paying allowances and 
giving certain facilities will be all tight

but what is important is, your mental 
attitude. That must change first. You 
have not changed your mental attitude.

I, 1977 Leaders of Opp. a&
Bill

T he practices o f some other country 
like Britain will not work here For 
example so far as the Anna D M K  is 
concerned, their numbers will never 
reach such a figure as to become a 
big opposition party They function 
in a particular region Even if they 
capture all seats from Tamil Nadu
this cannot be done I am not pleading 
for an} special benefits or previleges 
tor opposition groups or parties \ o u  
have to recognise our situation in the 
existing context in the countr} and 
you c i  m t just follow the BriUsh
method la  U SA they have Rcpubbtan  
and Democratic parties, in Britain they 
have C  >nscr ative and Labour, thev
mav have a tew Liberals here and
there, but it is one ot these major parties 
which are voted to power

In out counttv what happens’  We 
are tulcii bs waves and counter waves. 
Oiu wave puts somcbodv in power. 
Another wave removes that person 
and put sornebod} else m power 
So, we arc still in that wave-stage, 
so to sav From there we should 
reach a stage where policies and piog- 
rainmes decide the fate of parties 
Our country has not yet developed
lo  that stage lhat is wh} I said in 
the beginning ‘You are putting the 
cart betorc the horse *

I am not opposing the Bill because 
they get benefits, nor am I demanding 
that we must also get a share of the 
benefits as an Opposition party What 
I say is that we should be politically 
mature to accept opposition view if it 
is correct You are not doing u  So 
I oppose the Bill

PRO F P G  M A V A L A N K A R  
(Gandhinagar) This Bill which the 
hon Minister lor Parliamentan affairs, 
has brought today, which my esteemed 
friend M r Kamath characterised as 
‘good in principle’ ) has got certain 
very laudable objects and principles

Sir, it is accepted all over the world 
in all democracies that the opposition 
has a very special, honourable and 
essential role to play, and an important 
part to play in  any democratic set-up.

And, as he rightly s i d, the Opposition 
is an alternative to the Government. 
But the difficulty is that although it,
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w good in principle, this Bill tap ?ome 
defective provisions, and it h«s also 
some unsavoury terms— and what is 
m ote, I am not quite sure whether 
the timing or this BtUu> appropriate

A# you know, M r Deputy-Speaker, 
Sir, the phrase ‘His Majesty’s Oppo 
sition' was first coined in  Ertgland even 
before the Tirst Reform A ct ol Pari 1 a 
m eat was made that is, betnre 1832 
and, it was M r John Cam Hobhousc 
who had coined the phrase His Majesty's 
Opposition’ So, in England todaj 
they are having ‘Her Majesty's Oppo 
sluon’ which is an alternative to Her 
Majesty's Government In fact Her 
Majesty's Government is incomplete 
without Her Majcsty'sOpposition There 
m U K  that principle is accepted

I was telling that the timing is not 
appropriate and the provisions are 
debatable and may I say aho that some 
of them are controversial Why such 
a hurry? On the one hand they are 
not able to pay minummr Wages etc 
to  a  large number of people in various 
fields, on the other nand though tt 
is symbolic here, and I agree, that 
the expenditure will be Rs 2 lakhs 
per year as the financial Memorandum 
in the Bill sayf. and this amount 1$ not 
much they are adding these burdens 
I can ot course understand that it 
is a question o f attitude towards the 
opposition We are prepared to pay 
this much money to the Leaders o f 
the Opposition But the G wctnment 
ace not prepared to pay to many ot 
the people in various walks of lire Who 
are in need of strengthening thcrr res
pective roles by performing then: dunes 
in their respective fields

A s far as the question of this Govern
ment’s attitude to the Opposition ia 
doneetned, its attitude to the Opposition 
is— I would not say h inourahjfi as 
better— normal I he previous Govern-
ftien tl attitude to the Opposition Afas 
abnormal This Government's attitude 
it  ftormal, I  repeat I f  the M ujislct 
says that he is respecting the Opposition 
he ft not doing any favour 10 thm > 
That was expected. That is inherent «i 
a democratic set-up

Thsrefo e, the point Ia why fflis 
huhry? I f  you accept the jirfcrdple of 
general fa  lliue? to M  Ps. als 1 I  jfca 
for  it M<s DepMty-Speake®, Sir,
f  ■would ask W hy only to the Leaders 
o f the Opposition r why not to  various 
lteadfers o f  the Opposition group* and 
tf« n  to  individual M ,Pa.? Wfcy atapfai 
they tSi not gat ce tta ia  facilities? H ete 
f w n  an mdepandeat. J  not have 
* # » e e  to  I do not Mire a place taptxt ifty boota* -I have not -got even  jl  
1913 LS

table where I  could write I  do not 
have any facility And, as Sec
retarial assistance is CQWreriied, al&uggij 
we, M  Ps» are on pat with the Ministers 
and sre are on the same ippting, we 4q 
not get any such a ^ ta n c e  Tfeey 
are Ministers and they get more visitor# 
and so, they have more work That 
does not mean we or have less Wotfc 
A ll ot m  arc basically Member? When 
you are giving tacjlmes to the M in im a  
and to Opp )sitK>n Leaders^ why not 
Members ot Parliament whether they 
belong to this, that or no party ? There
fore, I say there is a ew e for the sec
retarial assistance and accqmmocta^qn 
in Parliament House that is, spme kind 
o f cabin, small cubicle I believe, th*t 
ts provided tor even m  colleges and 
universities, but not to Members 
at Parliament ■ We have to carry the 
load o f  reports with U!« in handg -nog 
we do not know when the reports w ill 
u m e  up fnr discussion and we bfuig 
them along with us I f we have rooms, 
we can keep them and relax there *qs) 
be there u idisturbed Therefore where 
is the huny f  r making provisions to 
the 1 eaders ot the Oppo nion? Because 
my time 13 limited ] want tp go through 
quickly The M P »  Salaries and A llo
wances Act has ahp been touched w» 
this B ill As M r  Verm* said rightly 
this is a consequential thing I f  it 
were so then remove also the pens 1 pa 
business from this which we have 
in  that parilcular A ct, to former Members 
o f Parliament

T was telling that this B ill WasgQod 
in principle But what arc the realities'? 
W are not here coming as professionals—  
w are m t professionals— Wc are not 
functioning a Government servants or 
the 1 ke An M F s „  work is Hot a 10b, 
it is a calling which is dorte"by us because 
o f the public service idea Now fiir , 
in India there arc lakhs o f people Who 
alter fheir jobs a a  over are not gtttinjg 
adequate pen itpvt There are, for ek- 
ampfe e\ servicemen from the army* 
navy and the air force and, even, after 
ten to fifteen years o f service or so, 
they get Rs 30 40 or $0 as pcnSioH 
Bui the ex Members o f Parliament* 
by merelv putting one term or five years, 
are getting K s 366 or whatever it  1̂  
and that is going up to Rs 5O0J p4t

Sw th T h is pension tiroVmim must 
removed by him I  hope he w ill 

agree with me on tins i f  he giVcs 
me that promise that he w ill get itd  
o f the pension business from that A rt. 
then I  shall agrfee with ttutf B ill 
(Inter) teutons)

M y nexi point is this Though 
thvs B ill is really good m itself, it is 
rather unpractical I do not know 
whether S h n  ViCBW has thought **er 
tint pTi.ni This 8*11 has «asumsd 
the presence or a pre-existfinofc Of ,*
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[* »i I. P .O . Mavalankar] 
twa-party system But i f  there is no 
tw j party system in the country how 
can you have this, kind o f Bill now> 
We are a large ciuntry and wc have 
so many parties in India W e have 
a multi-party system I am not for 
the multi-party system I am progressi
vely for a fewer parties I want inde
pendents too to function because that 
would be a good check on this or that 
party And as long as they arc genuine 
and g n d  independents and dependable 
mdep’ ndcnt not A va  Ram? or Gaya 
R a m  it ts good tot us M y pomt is 
that in a country like ours where there 
it> no tw i party system whv have 
th s B l l  w i  eh prov de fox a Leader 
of the Op m o n ’  Suppose there are 
thn.s Oppo ltion Pirties m the rmxt 
Lok Sabha each gettin, an equal number 
o f seats Whom will y iu  make the 
L m I  r ot the O p pi llion which will 
b i an. alternat ve to the Government ? 
C in  you have three alternatives’

F  nally Sir look at the irony Tw o 
tri nd frorr th C. meress party spoke 
w  II m their own wav *heut demccracy 
and the C  >ngre party but it is ironical 
that the party which only recently sought 
to de troy dem cn ey hould be the 
beneficiary of democracy today Now, 
they are av ng it is good W htre 
were they durirg those nineteen months 
T hey de troyed the parliamentary sys
tem.

M R  D E P U T Y  SPEAK ER Please, 
M r Mavalankar, try to finish now

PR O * P G  M A V A L A N K A R  
S r I w 11 on y take one or two minutes 
more In the pre s gallery there were 

ress corre p indents appointed by the 
p'aker and their accreditation cards 

were caned led and they were removed 
from the pre gallery during the Fmer- 
g*ney period by the C  ingress Government. 
So, let this C  >ngrc s parry not talk 
o f democracy Moreover, Sir, after the 
great split in 1969 when the Congress
(O) b'cam e an Opp isition Party for 
the fir t tim-— having more than 50 
members— a private members B ill for 

r s c ig i mg the Oppo m on leader was 
di cussed in this House and the then 
Ruling* Party [Congress (R)J ridiculed 
that effort Today who is ridiculing 
whom? Sir the principle behind the 
Bill is good but the timing is bad

M R  D E PU T Y -S P E A K E R  • You 
have already taken much time Please 
conclude, now

Sir, only a few sentences more In 
this country we want all o f us to develop 
a democratic attitude, and there must 
be the governmental rcsponsiblity 
towards the Opposmon a* well This 
B ill is good because it shows a good 
attitude o f the government to the Oppo
sition Opposition must oppose and 
propose but not ob truct. Hav ng said 
that, the pomt is that thong 1 thi Bill 
is good m  principle it does not meet 
the requirements o f timt and I do not 
th irk  Janata Party need bring this 
Bill to assure the entire country that 
they believe m  democracy The very 
fact that people have voted them 
to power shows that they know how 
they stand and where the} 1 md Let 
the Congress party behave ri ■> m sibily 
and democratically and the 1 » k for 
this

P  M R  D E P U T Y  S P E A k IR  The 
Minister

SH R I D IN E N  BH A I T A C ll  \R Y A  
Sir, before the Minister speaks I for
m ally move under Rule 109 v\ th vour 
permiision thatthi debate b itesiponed 
and taken up in the next Ses 11 n Rule 
109 say

A t any stage of a B ill vvh eh 1 under 
discus ion in the H u e  a motion 
that the debate on the B 11 be adj urned 
may be moved with the ccn int o f 
the Speaker “

M R  DrPUTY-SPI A K L R  I am
not giving you the con ein

SH RI DINEN B H A T T A C H A R Y A  
Under Rule 340 I do not requ ( te your 
permission 16 00 hr® Under rule 340 it is 
stated that after the motion has been made, 
a Member may move that the debate
on the motion be adjourned So, I
am bringing this motion

M R . D E PU TY-SPE A K LR  • In
the first place, you will have to obtain 
the permission o f the Speaker to move 
the motion and secondly I am not 
giving the permission to raise 11 There
fore, it does not arise

T H E  M IN IST E R  O I PA R LIA 
M E N T A R Y  A FFA IR S A N D  LA B O U R  
(SH RI R A V IN D R A  VAR M A). 
M r D E PU TY-SPE A K E R , Sir, I  am 
grateful to the hon. Member who have 
participated in the debate The debate 
on  the Bill has shown that there is a 
large measure o f  agreement a& f j r  as the 
principle behind the Bill is c ncerned. 
Some hon. Members, o f  course suggested 
that perhaps the Bill is not very timely. 
B u t I  would like to tell the H r use that
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i f  one wants to m ale a departure, il one 
wants to a new precedent I f  one wants 
to find the way for a new method o f  func 
ttoning, one has to make a beginning and 
that beginning has to be from the very 
beginning  One cannot postpone a good 
day, one should start i f  one feels that this 
is  a measure which has to be bis ught in 
Therefore, I  do not think that m y good 
m end who said that the measure is nc i 
timely, thinks that this measure is vo unti- 
timely that this should not be discu' cd 
or debated by the House I am not rc 
fernng to all the points that he raised I 
would like to be very brief in answering 
this debate As I said earlier, there is a 
large measure o f  agreement as lar as the 
principle is concerned I do not want tc 
enter into a discussi n on the question 
o f  whether the party which today is the 
major party in c ppc smon has cc ntnbuted 
to the growth o f  democracy m this a  untr> 
or has contributed at lea«t at sr me -t gi 
in its  history to the destructic n and erosion 
of democracy in this country

I said earlier it  is not apart o f  my inten 
tion to raise *uch controversy while I tm  
on this Bill Irrespective < f  what they 
m ay have done, the Government is 
concerned with its attitude tc the c ppc 
sition, its  attitude to the ( ppc <iti< n is n< t 
governed by what those who are tcd -y  
Sitting in opposition cn that side might 
o r m ight not say abc ut the iolc e f  tlu 
pppositu n I wi uld have like to be rn u 
the word o f the hen Member but I kne v, 
that it  might brittle with meanings uhicl 
one m ay iu t  totally be able tc accept 
Therefore, I hope he will pardon me il 
I  do not jump at the word that he has 
used and acoeptcd lie w cvtr it  is verj 
dear that irrespective o f  whut their atti 
tude ought have been, the attitude ot this 
Government and this party to the Oppc 
Sition, the idea o f  the opposition, the 
institution o f  the opposition, the right to 
dissent continues and will ccntinue to be 
what I have explained I t is w t bilateral 
We do not want to take a view that i f  thej 
behave, we behave We believe in 
canons we believe in certain norms, we 
believe in  principles and therefore we will 
stand by those principles j

AN HON M EM BER It means we 
will behave whether they behave or not

SH R I R A V IN D R A  V AR M A  The 
hon Member may add his comments to 
what I. have said T he very way m which 
you btuld up public pressure and bring 
the pressure of public opinion on people 
to behave is  by setting an example, if  
one does not do so, then one cannot build 
up the public pressure necessarily on those 
who must behave whether they are in 
Q« vernment or in the opposition Now,
I  think the mam question, as far as this 
Bill was oofceerned, was raised by my hon

tuend, M r Samar Mukerjce and 3am  i ft 
to some extent by my good iriend, 
M r Govindan Nair K m m t  quite sure 
whether M r Govindan Nair was heie 
when I initiated the discussicn cn  the 
Bill That does net matter The 
p u n t that M r Mukherjee raised erd  
which was later cn supported by my 
g u  d friend Govind. n Nair is veiy imp*-1 
tant i» is not that we w nt to igni re that 
point We accept the fact t in t in a vti\  
big cc untiy like c urs there me> he msnj 
parties in c ppc situ n tc the g c s t iin e n t 
so many grc. ups in  oppc nut n to the 
gt vernment They have all their legiti 
mate place E\en sc theic has tc be 
seme criterion by which we can deuphu 
identify what is ihe main thrust 1 1 the 
thinking on the ide c 1 the c ppositit n in 
oppc sition to the government One 
hon Member from this side said that wc 
should use the word real c ppc iitic n as 
distinct frc m numerical strei gth c 1 the 
oppositu n in this House T h i , I she uld 
submit, is a very eliuKe will c 1 the wisp, 
it  is danger* us to acccpt such a dcfhtion 
After all, all o f  us who are here are here 
by virtue ot the logic o f numbers In 
elections, we get elected by vntue t i the 
lc gic o f  numbers Here in this He use we 
sit on this *ide ot the House and my g< < d 
tirend M r Sathe sits on the other side o l 
the House, perhaps recluctantly, beeau c 
o f  the logic o f numbers 1  heretc re, it  is 
very difficult tc r us to ignc re the logic < 1 
numbrs and say that there is no difference 
between a party in ih eop p ou titn  which 
has a certain requisite number ot membtis 
and the other groups in the opposition 
who also perform a junction as gic-ups 
in the opposition It is not pc ssiblc tt 
ignore those differences In this counm  
almost everybody has Mid that thtic 
must be certain cense lidatim  et k  re t' 
i f  not polarisation o i pt htical fc ices 1 
do not want to enter into this discussien 
at this stage because it  is a very major 
discussion and this Bill need not be the 
peg on which one wants to hang such a 
task People have talked in this courtry 
o f polarisation o ro f the need fc r polnrna 
tionor at least tor consolidati n sc thbt 
there may become effectiveness broighi 
into the functioning o f parties in the c p- 
pc sition (Interruptions) Regie na 1 parties 
will always be there and when peopletalk
o f  consolidation,they talkof conschdatu n 
o fth a o p p o iiw  n groups (Intcrruptun j  
I  am not talking o f regional parties

SH R I A  B A L A  PAJANOR Vte are 
also a party

18dd (SAKA) Leaders 0/  Opp. io"»
Bill

SH R I R A V IN D R A  V AR M A You 
can have a label attached, by attaching 
a label to salt, aalt will not be turned into 
sugar. Therefore, I  do not want to talk 
o f  labels. I f  parties want to coniine
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.Y"<n!-.mean.to .. say .•.that the: Meml1rer.sof
~Parliament are .getting:adegnaie:f"acili-ties?

7 _J f ••.•~.I.. _.J -' _-: • -'~ .• -;==.._:'S :'::..; ~~
- ... _SHRI RAVJNDRAJ¥f\RMA":;'JM~:;I
..~.!!y,toJtne. :.h9n.J\~.ember.·tlui t'eetrffiniy':'"
_ a:s-I~id.earli~r,.I:.1>h1rl1rep.eattha~vfiat-
J eyet;:.is..irecessary.±o 'increase the effe~~~ve-

n~A~llf:,the'lion;::.}4e)nbers-.thusti.~··~R:"
•§id~FJ!d:iUl.d.lhis,G((Y.erJlmei:J.,nwill.:t:it&t~e
,. f9J!I1!lwantingjn consideringsthat I 1::.. ',.

-';~.4"•.: ~ .:...:, •.•~/_.s! ;: 1=.._ .... ""';! c.:' ~W
_: My:fden<.bMr .. ePajancr said diii-t-i-i{is
~ Bill is.neituer.pragmarie.nar ptaG6&a1jle.
.. :I. am, not .quite sure wli~thei:_ti.h'a:twaoS. d~e

consistent tone.2th!)bcir.a:~:,eviilent ~fiB1i1l.
parts of speech. I do think as conditions

" .stand::.tuda:" ,tJUS:iliil£1s.priiCficaliYehmd
.perhaps, .thisds-the 1mly;.ptagm;lt-ii .step
that we could have taken .

..I .•.•• _-_~ _/~_-_ r.F-::::-/:!\T.:-..2 :.>Ih2
. M~,-frien.d Mr':'-Yad~.;.:who::;sp ke.frofu

,.here, -saidrhar-the prc ~SletW.uf·3t1te-13ill
_are..n~t,eneugh;., _PrifQ.r~-1Jn<J.t'el¥::-Ic'd'"f!' t
Js~e,,41m .armmd.xHecsaid, lihat;ltht!lprtl-vi-
. siansr.ofzthe; ..BjJl;:are."nC:tenougb.Cart:dtWiit
::mare facilities.should, be made..>iv.;,il!i:b:le-to
.•the.Leader .o.fthe.op.p.csitiqn:XameWllm,
.one hac'stn make.a.beginning rz.As P&ilid

_ earlier., this .wasa -matter; .0f.:-ernltm0H'ce,f
':::certain attitudes; eve lution.c £.cerw.m:clf,

cumstances wherc certaiafacilities.becoaie

. .{Shri Ravindra Varma].·", - ." .• ::,
t-hemse.lves '1'0 a,pirtic111af~t~ii.,. ~liifcigi'C
of.-therr developments will'-)J~"c;ir'(~,nJ~=
crlbed--py. th~'lD~ic'6f'tlfefI: p:<ll:DchtajISJlt,
In' a ·bl~·.coun tty' like',. '()lrr's;':1here·~t~,
fortunately- for . tt,s, inllfry wp.:o- belieY,e
tJ;1.a! i ~is possible-to 'Irave .natitJIJa1'PoJicie~,
national groups-and "national pattie.s~·rtot
cinlY'irarochral'partre~~--" ,J ~..~.;. ~_~.~
'~".J_'._.j_ J~_'":''' ~ 0 •• _ •• __

. ~HRr'A. ·BkJ::,j\~·PA:}AN.oR ': aqrs {s
nor-a paro·chial-party;.' ¥~ ••••••••• - '-: -::

_..) •• _.:.-: ' •• .J __ ~ '. ,,_._,~ A~ ..•• J._.~:'_,.''':':':\.~

J:'SERIRAVINDR"ft VARMA·c-:-..;;t ani
ll)erl!fetting ·t'o'Jin:y PlttrcuHir';pa1:-tY~~nCi
r~a:nnalkin~ 'of- P9litica:htarti'es 1nc!bi~
~ou~rry'.whi'ch-tnaYinvo lvea ~'§6I11\!' pqrit
oftime -So'me'peopte:": Thereare certain
120li ricaltenderrcies irfthis"couI!try:~T£i).
cannot 'b-e'rgnote'd or=wished+away.v T
\Jish -I: c,?,u~dwi'sp~Jh~rn ~iijt:'bJrr ul1f~r-;
tun.atelyn is-net possible. ~·But.the'mam
??i,n~ 'behind .wh!l::d~1:i:;1y1~n.crree-:S.#d
~s·r,har~erhaps~l!',}~pj~c~;~;rs·!o.;m1!~e.t~e
e">ng'n~ss P a:rp' Jl:i'~,!l):lY0PP'OS.l tl.~p.:.pa:rty
or to..te-cog,fnse-ohlY1:he'~Col1gI'ess·-PartY
~s: the' 1rppri'sitiori."·I: should-riot-like- r0-
USe ariyJdbjectiorl.iblew5rd a~ farss' my
go-od 'fJ:iemf is'' ccncerned=but f:SM.u1d
like 'to-"submit ihaHliis 'lsi3:hiiost -an::Uri:-'
c'.i..it'i-tabfe-tnte'rp'retatiOn·.~ :;'~It 'is' not' tcf
enshrine J th:eJ-Congre'Ss"'.f'afty.-· a ~-:=.-the
~ppo-sition 'p~tty- -"pa4lc~!iiTl:Y:~fter-~h.at
the)". 'hav'eJdone, as- my-friend: s-aystha·twe
hliv'e~]jrouglit- for-Wirei'-this' Biih-··1:oaay
they' ate-in thc:!OpP:Jsft.ian ;:t-e::tn0rr6w.·Mi·.
Mukherj'ee" might+be+heediiig- a:·~gioRp
having:.:\iehiirtf:him -enough- members-to
be" 'recognis-ed as' aii-oW%tion~:pal'-ty-.
Or-i't~ay be-~r: ·Go-viitmh-,N-ail'.· ..

~ ••••• ~-_.~ J • ~. __ ~ ••• _ ._. '_. __ ~ .I _

.AN-H0N ..MEMBER:~:Why.:llot·YQl!.?
J • .J"J ..•.-'_ J .""_~~ •••• _ •• ~.." •• ,,:,..-,-_~,:;,.. • i:«: _
~-SHRI ,RAVINDRA::..VARM-A"" :I:::am

coming, to that., Dorvt.be.an a.Inrrry •.'we
are: here.vnuw; v;But::;.we ma;v.,,·be. -there
tomorrow; nQt<iomo.rxo.w,.hut;;Ql1~aofutltre
t)Gcasion, .. ~We: .haYe::.been:_theie:~lGhg
enough.ibut you.have not, been: here) 19-ng
enough and.the cauntrywill keep .•y.ou rhere
·foi.long .e,no.ugh:J,:(lnte.rrupt2nnS)::.oq '"1.1

• ~-., " •. - - ..•_...,~_ ,,:._~ '.•.••-•.• : ..•.~..::,_ J~ ..:'...••':• ..J __

,,- I .am.alwaxs.wllting to.accept YJlUci1Wi-
t-aJion--p.Fovided~.i'tJis.~iro.ti;to~:.Kari1ataka
.Bhavan.: .. Li.do; no.ts.know.; .\!?here;j t~'is,.

, .Leaning.rthat., aside, tb.eiefoie% the !,qilesc

ticn.is. no.t.who .is.to, ep..~o.yJthe.fa:cilitiesaud
amenities.tha t the, .Biil.pro~rjiies;·.burifjs
the question of.proyidinggthe.Opposition
which has this largest strength, which,
therefore, can -olaim, to _be, recp gnised, as
tUe opp-)srti~1i. 'Yaify Wiln :ceitili1HaCi)i-
ties and amenities. I would.Tfthe hofl-:
Members Mr. Mukheriee and Mr. Govin-
dan Nair feel that the Government and the
H()uSe i ts€l'f.'Shoulchionsi'def.-tne aestrabi-
litj.and .the~necessity .of .providing .certain
faciliti:es.~i.f::.riot,.sirri.ilar;.f.a.ci.lities, . .which
will enable ~ever~ .gro up-rto .Tunction
eff~c.ti'le\~. censider.rit.q But .thatc is . a
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ncccssw y certain facilities are used 
for fh$ ftommon benefit o f  democracy and 
tl\e c^^jWlX A  beginning has to be made 

T h  tfri$ Jiftl, we have tried to make a 
B y and large, the BUI d< es 

Js$tM V 0  st o f  the cCasideratK n.' that 
v tta  urged by hon member’! I  w* uld, 
thereft re, c< mmend this Bill fur the 
aoceptaocc o f  this House.

M R . D E P U T Y -S P E A K E R  Shri 
ftnavak pias»d Rac in his • p ttth  has 

jJttady Said that he is  withdrawing his 
amendment H is  he the lcavt o f  the 
IluuSe to w ithduw  it?

H O N  M E M B E R S - Yes

Am tndnm tNo 1 wa^ b\ leant m ththm n

M R . D E P U T Y -S P E A K E R  The 
qucsticnis

' Th at tht. Bill r° provide f  T  the salary 
and *11< wances < 1 Leidcrs ( f  Opposition 
in Pai lisment bt t ikcn int< c  n* ldt 10 tit 1 ”

I  he motton 71 as adopted

M R . D E PU T Y -SPE A K E R  We shall 
take up clause-by-tl mse &  nsidcration

C la u se 2— (Dcfunttiti)

SH R I A  K .R O Y  (Dhanbad) I big 
me vc

Page x—

(1) line 7>—

for ‘*Leadcr o f  the Opposition”  
substitute “ real Leader < f  tht 
Oppositic n”

(11) line 19,—

for “ Leader o f  the Opposition”  
substitute “ real Leader o f  the 
Oppositit n” (3)

Page i ,—

(1) line i i ,—

for “ numerical strength”  subs
titute “ political strength”

(m) line 16,—

for “ numerical strength”  substi
tute “ political strength”  (4)

SH R I H AR I V ISH N U  K A M A T H  
I  beg to move ,

page l y ~

after 1iq« J3,itisert«—

“ Provided th. t the strength o f  such 
party m  the Council or the H ru re 
shall be not less thnrf one-iijcth 
o t  the total jttember*h>p p f  the 
C< uncilt rthCTlt U5e respectively.”

t  SH RI SA M A R  M U KH ERJEE : I
begto mt v<_ ;

page 1,—

for  Clause 2, substitute—

“ 2 I  eadcr o f  an opposition party or 
group means the leader o f  an oppo- 
siti n m rty  c r group recognised 
as such by the convention and 
practicc t f  the Parliament ”  (23)

SH RI A K  R O Y  fDh-nbfld^ Sir, I 
wns surprised when I sow this Billbecause 
we Im c  g t nc m rnfv f< r tht workers to 
be given b< nns W c canrn t afford to 
rt turn the CD S n v n ty  F\ervwhere 
w m  pivirtf* bijr It ctures < n u 'tcrity  *>nd 
wh^t n t Tuci tod*»v I rerd in the pppors 
t in t 1 ur P n 'id tn t is coming cu t o f  the 
Ra<hti<ip'>ii Ph vpn to lc?d p more ht Di
bit life In that r^ntext we *»rp 
the time nf the House in deciding the 
s tb r v  and allowances to be paid to the 
ltadtrs < f opp* sition I consider this 
" m insult to the wh^le opposition 
H ive we got no other functions **xcept 
t x tn ctin ? m re facilities from this H^use* 
I was listening to the speech o f  an 
hf n member who was dt mending more 
fpcilitios for ordmpry members I  am 
• p p fs td to  th it also We ordinary 
members have g< t sufficient privileges 
ocmparcd to the poor neople o f  India 
I want t in t n> privileges should be 
c vt< ndcd ind t ven rome existing privileges 
1 f  the Members may aUo be curtailed 
Any e\tr i mr nevto the Opposition leader 
who hpnpens this time to be the leader 
of the Congress Party will be considered 
in the countrv at large as a bonus for 
Fmergc ncv T hey br< u<tht Emergency 
out us into torture pnd this Government 
has com t out with a bonus for them

Another point which I oppose vehe
mently and Politically is the economic 
aspect o f  the thing But I  h aw  substitu
ted “ duties and responsibilities o f  th* 
Leader o f  the Opp sition ”  Sir, we are 
in the transitional pen d T he country 
is standing it  must take a rum  and in that 
p sition the responsibilities and duties 
r f  the Opposition will be a very vital »ntr 
Evtn our hon Minister has Said 
mocracy means the rule o f  reason” . N<W*,
I would like to read a few llneS . .
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M R . D E P U T Y -S P E A K E R  : I told 
you to take only two minutes. Y ou have 
already taken five minutes.

SHRI A K . R O Y  . Please give me one 
or tv?o minutes I shall be very brief. 
Harold Laski m his ‘Democracy in crisis' 
w rites. •

‘ The rule >f democracy was to be the 
rule oi reason The party which 
best grasped the purpose o f  the 
electorate wculd win majority m 
the legislature and it would ire  
the normal, c>nstituti(nal firm s 
to gn e effect to that purpose ”

"  1 he flaw in the argument was an 
('hvi >us one It assumed tht 
absolute validity o f  the form of tht 
political state regardless of the eco
nomic character o f  the si cicty it 
was supp>sed to represent. If 
did n 't  see that such economic 
regime gives birth to a political 
order which represents the interests 
o f th 'Se who di minate the regime, 
who p >sscss in it the essential ins
truments o f t on om ic power ”

M y p  >int is this Dem iracy docs not 
moan parliamentary democracy. 
It is n n  synonymous to parlia
mentary democracy and parliamentary 
democracy is not synonymous to the 
British type o f parliamentary democracy.
II wever, dem >cracy has got its < wn his
torical background tor evolution and in 
India we cannot afford to take any other 
dem lcracy firm  outside and that is why 
on both the counts I oppose the salaries 
and allowances ot Leaders of Opposition
I want to substitute with ‘ the duties and 
responsibilities o f  the Leaders o f the 
Opposition”  so that it  can lead to the 
Indian type o f democracy

SH RI H AR I V IS H N U  K A M A T H  
M r. Deputy Spcakei, Sir, clause 2 Seeks
1 1 define the Opposition and which party 
leader will be entitled to amenities, salaries 
and all these things. The criterion has 
been entirely left to the Speaker for this 
H >use and t > the Chairman for the other 
H iu sc. But I  w mid like that this pn - 
vision be embodied in the statute itself 
and n'U left to the hon. Speaker here and 
the Chairman ot the other House. I 
think it is desirable that this enteric 11, 
this yardstick, should find a place m the 
statute itself I, theref »re, seek to pres
cribe the minimum. The Speaker then 
can certainly recognise the party which 
has the majority numerically, but m  mv 
humble judgment, the minimum should 
be one-sixth o f  the total membership o f 
the House, not one-tenth Today, as iar 
as I am aware, the ruling o f  the hon.

Dadasahcb Mavalankar, the Speaker o f 
the F irst Lok Sabha, Still stands, the 
yardstick still stands and is still in  force—  
that for the Opp >sition to be recognised 
as a Party, the Opposiurn Party should 
have at least a strength 1 f  10 per cent o f  
the House.

Numerically, it  is equivalent 
to the quorum o f the House. 
Unfortunately, except m 1969, there was 
never a 10% strong Oppt sition in this 
House ^incc 1952 In 1969, there was an 
Opposition having more than 10% 
strength Even then, the then govern
ment did n t extend to them the facilities 
\\hich wc die Seeking to give to the Oppo
sition through this bill.

I would like that the prescribed mini
mum strength Shi uld be incc rporated 
here in the Statute itself The House is 
well aware that in the election law, the 
minimum 11 the t ta] votes pt lied has 
been fixed— f r saving the security depr sit 
— as one-sixth and not 1 /10 or 1/4 I f you 
<;et less than 1/6 of the total v« tes polled,
\ >u lose your deposit. N ot that I want 
to put it  on a par with this But I think 
there is some logic in it  10% may be 
t 'o  little , and 25% too high Therc-
I ire, 16-2/3% is the golden mean. So 
J would very much desire that this mini
mum ol 1/6 should be fixed in the statute 
itself Thert fore I commend the amend
ment tor the whole-hearted acceptance o f 
the House

M R . D E P U T Y  SPEAKER I shall 
n >w put amendments Nos 3 and 4 of 
M r A K  R y to the vote o f the Hou^e.

Amendments No* 1 and 4 tiere put and 
negatived

M R  D LPU TY-SPEA K ER  . I shill
11 >w put amendment N o 15 o f M r 
Kamath to the vote ot the House.

Amendment So  1 5 was put and negatived

M R  D EPU TY-SPEA KER  • I shall 
now put amendment No 23 o f M r. S?mar 
Mukherjee to the vote o f the House.

Ihe Amendment No 23 was put and 
negatived.

M R. DKPLITY-SPEAKER . The
question is

“ That clause 2 wand part of the Bill.**

i'he motion was adopted

( lausi 2 was added to the Btll

Clause i — (Salary of feeders of
Opposition).
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M R  D E P U T Y -S P E A K E R  • N ow
clause 3 On clause 3, are you pressing 
your amendment, M r Roy >

SH R I A K  R O Y  Yes

M R  n  I’ U r Y -S P B A K E R  M r
Roop Nath Singh Yadav, I think you are 
not moving it

SH RI ROO P N A T H  S IN G H  
Y A D A V  (Pratapgarh) No

M R  I ) L P U T Y -S P t A K E R  Mr
Kamath, ite you pressing amendment 
N o 16 ■*

SH RI H ARI V ISH N U  K A M A T H  
Yes It is in list No 5

M R  D L P U T Y -S P E A K E R  Now 
M r A  K  Roy

SHRI \ K  R O Y  I move

for “ tw » thoimnd* two hundred and
fifty rupees prr mensem”

Substitute— “ five hundred and one 
rup" s per mensem”  (5)

W e M mbers o f Parliament get 
Rs is  our sal irv md Rs 500/- 
as th c >nstitluncylAllowance You 
knu\ Sir, that when we make a 
cut M'ltnn we make a symbolic 
cut ot Rc r/ towards disapproval 
ot th p >licv As the Leader o f the 
Opp vntion is supposed to disapprove 
the n->hcv, naturally he can be 
giv’ ii onl> Re I/- more tor his 
performance

SHRI tlA R I V IS H N U  K A M A T H  
I m >ve 

for c h  i>c substitute—
“ 3. Lath Leader of the Opposition 

shall be entitled t j receive as alarv 
of 1 v> thousind two hundred and 
fiftj rupees per mensem ”  (16)

I scln, fi si o f all a linguistic, a stylistic 
change, and I will explain the rationale 
behind it The rationale is very sound, 
in m y humble judgment, and what Shri 
Samar Mukherjce has said has reinforced 
what I have m  m cw , when he made his 
observation on the motion moved by the 
right hon gentle m m  from Ranchi, that 
in West Bengal the then Leader o f the 
Opposition refused to accept the salary 
which was fixed 111 the Bill The Govern
ment will find itself in an awkward 
position or a contretemps, may be hypo
thetical, I am not sure, i f  the Leader 
o f the Opposition refuses to receive 
the salat v, accept the salary 1  hat is why 
I sav “ entitled to receive”  instead o f 
“ paid t-» lum” . Y m  can take the horse 
to  the water but cannot make it drink 
80 «Uo» i f  he declines to accept, it will
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put the Government in an awkward situa
tion W ill they hand over m a thaih the 
amount, or a cheque for Rs 2,250 ? I 
think legally also the construction o f the 
Jause is unfortunate Because, i f  you 
see the next clauses, clauses 3, 4 and 5, 
about fringe benefits, all ot them say 
“ entitled to receive”  But here it is said 
“ paid to him” . I do not see the rationale 
behind it

Coming to the amendment o f Shri 
A K  Roy, which suggests that the 
salary bt iix^d at Rs so i, I do not think 
it is reaso iblt Because, I thtnk he for
gets or ovti looks tht provision that once 
a peison is declared and recognised as 
the Leader of th- Opposition, he will 
not be entitled to th salary and allowance 
o f  a Member ot Pwlt iment Wc get a 
salary ot Rs <;oo and an allowance of 
Rs 500, which is tax free, and during 
a session wc arc paid about Rs 1,500 
per month by w is of D A rhere- 
fore, during a session wi get Rs 2,500 
per month So far as the salary of 
Rs 2 2so is concerned I do not think 
it is tax free I do not know whether the 
Mmtstcr wants to make it tax-free So 
far as a Member is conccrnee! his daily 
allowance and tia\filing allowance are 
tax free onlv Rs <;oo will be taxed As 
we have raise 1 the culinp for tax exemp
tion, that also will be tax Iree So, during 
the session a member gets Rs 2,500 
tax free There lore, I do not think this 
figure to Rs 2,250 is ver> high I accept 
the Bill in principle

M R  D E P U T Y -S P l’ A K l R I will 
now put amendment No s of Shri A .K  
Roy of the vote of the House

Amendment No 5 was put and negatived

SH RI HARI V ISH N U  K A M A T H  
Sir, before you put ms amendment to the 

vote, ltt us hear tht Minister

SH RI R A V IN D R A  VAR M A I 
have liRtened with great attention to 
what the right hon gentleman from 
Hoshangabad has to say I do not think 
the clause as it has bttn drafted m the 
Bill needs to be modified in the fashion 
he has suggested I am, therefore, sorry 
I am not in a position to accept his amend
ment

M R  D EPU  T Y -SP E A K rR  I Will 
now put amendment No 16 moved bv 
Shn Kamath to the vote of tht House.

Amendment No 16 was put and nega- 
tned

M R. D E PU T Y -SPE A K E R  The qu
estion is .
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{Mr Deputy Speaker]
“ That clause 3 stand pan of the Bill**

The motion was adopted 

Glaus* 3 was acLUd to the Bill

C t a n *  4— (Residence for Leaders of 
opposition)

SH RI A  K. R O Y I beg to move

Page 2,
/or clause 4, substitute—

*‘4, Bach Leader o f the Opposition shall, 
so long as he continues as such 
Leader, be duty bound to focus the. 
grievances- xrf ibe jDumle 10 the 
policies and action of the Government 
with a clear socto political alterna 
Uve to th: present system uiu mg 
those grievances ”  (6)

SH RI HARI V ISH N U  K A M A T H  
I beg to move

Page 2,—
for lines 4 and 5, substitute—

“ to the proper m'untcnce of such 
residen t”  (17)

SH R I A  K  R O Y  My m an  cm 
phasis is this that the Leader of the 
Opposition would be duty bound to 
iocus the grievances >f the people to the 
policies and action ol the Government 
with a clear socio political alternative 
to the present system causing those gric 
vances That means that the Leader of 
the Opposition stnuld be really the Lea- 
d-r of the Opposition and. not counter 
fa t  Leader of th™ Opposition It is 
good that our Minister of Labour and 
Parliamentary Affairs does not want 
to muzzle the voice of the opposition 
unlike the previous Government But 
what he is doing is m ire dingcrous 
He wants to sweeten the voice of the 
opposition Wc are talking of ‘parliamen
tary democracy in England But look 
at the history There the parliamentary 
democracy took more than 200 years 
to take the present shape Today, if wc 
WjUlt to comc in the forefront m the 
8Mle o f baurgsois democracy, we have to 
gallop and in that galloping i f  we have 
adopted the present stage of their demo
cracy, we will be making a mistake 
Y ou know that in any historic develop
ment, contradictions play a most impor
tant part Contradictions, struggle, bet
ween the opposition and the Government 
are th« guiding force that pushes the cou
ntry ahead So, any measure to sweeten 
any measure to collude, any measure to 
hay$ aa  understanding so that there is a 
two-party system having same class 
interest, having same philosophy, having 
same social and political outlook, must

B ill
go That is why I have .stud In other 
clauses that numerical strength does 
not matter What matters is the political 
strength I f  you wish the birds o f the 
same feather to flock together, it will 
n+t help the country That is why, 
any attempt by the Government to some* 
how maneouvre or somehow tame the 
opposition, must be opposed because 
it is the struggle, the confrontation 
between the opposition and the Govern
ment that pushes us forward

SHRI HARI V ISH N U  K A M A T H  
Here the clause siys

Each I eadti of the Opposition shall, 
<io I >ng as the continues as such 
I tadcr, jnd for a period of one 
month immediately thereafter, be 
entitltU without payment of rent to 
the use of \ furnished residence and 
n> charge shall fall on the Leader 
of the Opposition personally m respect 
of the maintenance of such residence ”

Look at the wastage of words What a 
plethora ot words » T did not expect the 
Minister to fall a victim to such plethora 
of wirds A  poet— I do not know which 
poet— has rightly said Bravity is the 
soul ot wit ”  I do not wish the charge 
to be levelled against the Minister, 
tlie Member from Randhi that he is dull- 
witted lie  is not dull witted at all 
1  hereiore, my amendment is very brief 
I seek to delete the last bit Please look 
at it, ‘no charge shall fall on the Leader 
of the Opposition personally m respect 
of the maintenance of such residence*
I seek to amend it like this

Each I eadet of the Opposition shall, 
so long as he continues as such Leadei, 
and for a period of one month im
mediately thereafter, be entitled with
out payment of rent to the use of a 
furnished residence and to the proper 
maintenance of such residence ”

How briefly it looks I How convincing 1 
So, the Minister, as a lover of language 
and style, should accept this

SHRI R AVIN D R A  V AR M A I do 
not think that I am m a position to 
accept my hon friend, M r Kamath’s 
amendment As far his allegation that 
there is a plethora of words m the clause,
I ilo n it know who should complain 
about the plethora of words

M R D E P U T Y  SPEAKER I first 
put the amendment moved by S h n A  K  
Roy to the vote ol the House

Amendment No 6 was put and negatived

M R D l-PU TY-SPEAK ER  Now, I 
put M r Xamath's amendment to the 
vote of the House


